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THE MINISTER OF RURAL DEVELOPMENT (SHRi M. VENKAIAH
NAIDU): Sir, the hon. Minister of Parliamentary Affairs is not here. But |
share the sentiments expressed by the hon. Members. | will immediately
convey it to the hon. Home Minister and find out his convenience whether it
can be done today or tomorrow morning, depending on the other House
also. | will go back now and immediately convey it to the hon. Home
Minister.

IuaTe (30 v ey Bf) @ anft aw oY Wt gE A, aw wew @ X
%1

SHRI M. VENKAIAH NAIDU: | will convey the feslings of the House
and also the need to make a statement.

THE CONSTITUTION (NINETY-THIRD AMENDMENT) BILL, 2001- Contd.
Sumurey (sft v vimw BfNE) | e w5 T v S

DR. RAJA RAMANNA (Nominated): Mr. Vice-Chairman, Sir, | do
not belong to any Party, and, therefore, | have not besn whipped into any
shape on this matter. However, the discussion has centred a lot around the
iagal aspects. | have been under the tutelage of my hon. friend, Shri Fali S.
Nariman, who is speaking the very same language the very same words, as
that of hon. Shri Kapil Sibal. But, Sir, | am going to take a slightly different
viow from what is stated in Article 45 that "the State shal! provide free and
compulsory education to alt children of the ages between 6 and 14 in such
manner as the State may, by law, determine.” | will make my comments on
this a ittle later.

Sir, on the basis of my credentials and experience, the Karnataka
Government made me a Member of the Task Force on Education. When
they offered me that post, | said: "l will accept the post provided education
is entirely centred round primary education. That is the very age group

238



RAJYA SABHA [14 May, 2002]

that is being talked of here. My experiance of the last few years of trying to
improve the primary education in Karnataka has been most revealing. For
the last 50 years, as the hon. Minister has mentioned, we have been having
our own educational schemes; yes, starting from nowhere. There was a
criticism of the British systern and the British had criticised our old system.
Though, for the last 50 years we had our own system, | was really surprissd
at the low quality of education available to our students living in remote
places. Everybody, of course, is taken to Bangalore, where you have got
schools at the same level as they cobtain in New York, But, if you go to
places 200 or 300 miles away, in remote areas, you will see the real
problems of elementary education in the country. Take, for example, the
fact that the girl students have to leave early. It is not only because they
have to fook after the young children in the house, but they do not provide
lavatories for them; they don't provide water for them. If you arrange a well
to provide them water, the whole village comes to the well. There is a
problem of how to keep them away. You will be surprised to see the kind
of problems, when you actually go to the places. One of the most pleasant
things that | came across was when | went to a school, which visit had not
actually been planned for us. We specially chose that place, because it
was not on the list. We saw there the children sitting quietly, the girls in
one row and the boys in another; each one doing something. Scomebody
was doing alphabets, another was doing additions, and yet another was
deoing fractions. H was an uneven component of the quality of the people
there. Nobody looked at us. They were not disturbed by our presence.
We asked where the teacher was. They said, the teacher comes only at 4
o'clock, while the children ars there from 10 am. to 4 p.m. That is the
situation which you find in many places. All this has happened during the
last 50 years. Why has this happened?

Now, many peocple are saying that large sums of monsy have been
spent on education. The question is, where does the money go? | am not
criticising any Government, but | am just repeating to you what | have seen
with my own eyes. | have, of course, given all the money that | had under
the MPLADS, for all the schools in the Raichur area, which is one of the
most backward areas. There are many other schools in the backward areas
of Karnataka and | shall try to improve their conditions, as long as | am here
in Parliament. But the fact is that, we are starling almost at the zero level,
but not with the children at that level. The children are much sharper.
They know how to operate the TV, they have heard about Internet, and they
know what quality of food they get. Quite often, they do not get cooked
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food, as has besn mentioned here. Grain is given to them. Somebody
gets the grain, but the children never see it. What are we going to do
about it? Of course, this is a State subject and the State people are
involved in it. What does the State do? They have one man coming to the
institution from 600 miles away every six months or every year and writing a
report; good, bad or indifferent, and then he goes away. That is the end of
the State control. Fortunately, for the last four years, the Panchayati Raj
has taken over the various things in Karnataka.

Thay need training too. But the fact that the parents are there and
they have some political power, some financial power, is the onse that is
going to correct, in my view, the primary schocl problems, examination
problems, keeping the records of children and such other things and, above
all., medical problems. Nobody has mentioned that you need to address the
health problems. Of course, hon. Mr. Kapil Sibal, mentioned that health and
education go together. But it is in the school that you find all the early
diseases, the cure of which is so important for the health of the country.

Now, the hon. Minister did mention the ages of 6 and 14, the lower
and upper bounds. He did mention that it is important under the age of six
years is also a very important stage for the child for education. Now, |
know that in several places, they have the Anganwadis. | think that word is
used all over india, but it corresponds to the old 'nursery’ or 'Shishu vihar’,
as they used to call it in my time., ‘Shishu vihar’' was also an nice name
better than ‘Anganwadi’. Be that as it may. It is a very essential part of
the school because only then the so-called elder child looking after the
baby-boy or something lke that would change. The baby-boys are next-
door in an Anganwadi and a nurse is looking after them. Essentially, that is
the main purpose of these Anganwadis which | saw. They are aspecially
effective in the triba! areas. It is strange enough. But the approach to them
has to be different from the one that you have on the other side. People
never bother about the tribal areas. They just think of their own living
styles. But when you get them to schools, the transformation that takes
place among the children is unbelievable. They learn fast. They want to
learn more. | say all this because we want to know whether this change in
the Constitution...(Time-be/)). Sir, | will not take a long time. In fact, in my
field of study, the longer you speak, the less you are admired. |Is the
change proposed in the Constitution really going to affect anything that has
got anything to do with education? It is pointed out that you can change
the Constitution. | hate a change in the Constitution because you never
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know what implications it has. A few weeks ago, | did mention it to the
Law Minister who is here--for heaven's sake, do not change the
Constitution. Whatever it is, interpret it in any way you want. Get people to
interpret it. But do not change the wordings of the Constitution because
then, you know, your pillars, as was pointed out by Mr. Falsiro.....(Time-bell).

These are the last few words, Sir. | say that fixing the limits of
ages of six and fourteen is arbitrary. Unless you prepare the people who
have reached the age of 14 for something after the age of 14, what is the
use of putting it in the Constitution as if 14 is a magic number, as if it is a
very important number? You must see that those people go into the study
of using their hands for some work. You just cannot throw them out at the
age of 14 years. Can you make it compulsory for them to study till 18 years
of age because they will not be good enough?

All these basic points are yet to be worked out, Under these
circumstances, Sir, | do not think | will be able to support this Bill or these
changes to the Constitution. All these must be first thought out with people
who had actually been to the villages and seen things. Then make all the
necessary corrections before such dynamic, far-reaching, laws are
introduced. Thank you very much.

Mt A AE (TR R . ST TEET, § A0ET 79T AT g
¥ Ay B 7w A ot o @ g, a7 anle @ o R g
Tatfaeee % fisar sem| W wfamer & o &3 £ e w9 3 ol ame 3 faw
TE A T qoritEer fman, & 5 guiEge e €1 s e sE & 5 oevew
T AU A du T AT A &1 9 R AF FET 0 ET & R Rew wE gow
8, 59 foy P g 99, FrE eE e @ 9w |@Ruw & ¥ F e,
Wi oRFerT o gy & @ @ o @ R WReer? www F 1 o w ®

R
R | gow ) 9g| a7 T W w9
¥ I R By goet oo ol amt qgTr W
3z o & FET ™ 5 2000 aw @ WS fw gow B A A, w A T8 o w5
TRV 1 &7 AEET, § vy AW ¥ waRkar wew & oY ey s Wil @
AT AW, R g Ararem wx € & A ve anedt Rew &1 ow wveRt
&7 fi Tt ¥ & ¥ A & wwer f o a8 | B wEET R wo €, P e
# aF wrfl & W &) T O U@ O 35 FOR aRIS BUhT TS g ast i
Faa i fem ¥ R aifdv - w7 wpRR T A R & amer o A 3o
von ¥ a% 339 Fw T & wEE, wor wverl o o 8| wEr o e & f
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Fryges fimm w1 4 w1 @ 87 welk, AW A 36 I A W E W whd A
YT & Y Fooiw BRI AT R F S W) O A oft ol e wee, ¥ Ren ¥
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PR FIFER 78 &, o g9 vgn T a7 oF 3 fF WRER & 9 wE A
¢t € zoler o et 7 B 9N, P @ FE I & % g afew, gw ad
qAar Tdl, FHfAT FT WY A, §Y HEAT W WY § A7 I9F §iv FRRIARE
7 wEka, fiwn wdgew oFft aifty, o7 oW 2w =1 wdw ¥ RAfET Tw aftery
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oA wEw ¥ FFrm aear €1 FE € 9 @ w7 v § W A v oo
£ oo W Wy Q@ o) $e7 mar &, 99 U 9 AR oy & wf % e @y g
AT 91RY, $Y FI Aty 9D dex N anulRy ¥ SieT 3w o fy e wd
AP B 6 a B WY i I T TRING TR # derw R fmn & fag
mmi' sv#wﬁ%wwww#uaﬁmw%a’rﬁvﬁw

w9 R f a¢ wed §, Saar N 9 Y7 99 AR 7 737 anfar Rroer = war 27
& &, e Tar R ol widh 7 frar) &, e ) St e Rer sfimmt %
forr g o9 e afdT o 39 WRew ¥ fr & e &= ast &, g8 S ¥
T ARG & TE W urifE e ¥ 6 ¥ 14 of A g F vt @ AT W
9Er 35-37 wfowd o, a® A9 qeww 92 ufave ¥ IR & ™ &) 1'% ™ wrw
wure Rem sEew F e &) vee 50 wfee oo wpel § Oy 9, w94
wirera o wpeit ¥ ony #1 yger 21 gfvea aferent wpal F ard off, e
fEar @t f SR St A, o A Y 80 vl wifeed wpat F ol &) T ™
sarery o frar &1 fow &9 a6l § 39 WReR T 2001-2002 § 4000 FUS TUY @Y
7 & wrafes fmm wv 3y 2002-2003 #...(aFEm)...
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fograwoll & wwRel & wEaE T ST #1 w ey w®i? agee el #
aras N £ v afered +f &1 T faar T & ooy o7 ad & diew o @ oy
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T & % wom 2 A 9w o |/l o o ¢, tur A 2 ge oot A W e
T wg & et $v duel ¥ "R oo s, & vl or wiee fear &)
Fo TR F I T 0 & AfFT 59 99@T IR ava &, ¥ 95 Wy ad #)
B qd o o1, A Sudt e &, S aafifde waer &, 99 AR anud ammw 9
HET W B i wRAT wka ¥ 3R gwfan dfaum F oRedw e ¥ fae oy
fadee amar & & SwEw wRE T @ | @ AR 9 ¢ ouwwmems o, § ek
wrer & wwr grEar £ f wwEyet e srr ARl @ wery eer & o ') oS
ﬁmmﬂmlmmw#ﬁmmmnﬁﬁtmwmﬁaaﬁaﬁ
&1 o ¥ ypore ol ofdT, A T TR F v e wrET dm W £
T 29 ¥ aft pa, O B Rl & 93 a3 wred oo 9O wr o= €, 89 8 O,
I ww A iy 3 v A @ I8 U oSt W £ dfew anft T ad &)
fog § ol A wvg 6 &) AT o o’ oA ¥, yfw awwrend &, as fwr
T WY AF & guF oy & $9 e A Fw 96 e g wwEy T8 oy
wwar| % Fae e T qoar K| R 3 o0 WERT B uF form et ¥
Hw o W T ¥ W 5 9w qww @ wid ong, e sfifew oo b wd
UFHT AT AW ¢ % wwar fF ox faww & ggrm e # AW, saw X
s 7 oE wwar ¥ (¥ ax g ygrar Wi | gF e @ ggrr oy dar T A
T HE F oW 9 B G § afer T8 € o ot wer ¥ qea 9w Rufy <
¥ IR ST e fvar o mite| fiar ) @ o & 5 s O Cafard et
e q¥ A iy 8 W@ ¥ w67 WIS 18 dwa A, aaw #) oy & aga @
o ¥t b o w0 ¥ e F A vw o oft &) 9 O ¥ o s
o &) SHH Qv ¥ fog FrpT a0 & ST Fw T AN ve @ ¥, 7 IHFN T
Y &) W W FTT T TG G T IGR AT A B N7 AR 4q o w9
& 5 v SRy A 3 O wage € o fem § 93 50 &) A o9 Wit @, o
AT 9 B FERY € o g anem - Ardicle 45 of the Constitution enjoins
that the State shall endeavour to provide within a period of ten years® --
9T ' yag™ fHar ¥ -- “from the commencement of this Constitution, for
free and compulsory education®. Then, article 29(1) provides that any

section of the citizens... ...{Interruptions)... | am reading from the Annual
Report of the Ministry of Human Resource Development for the year
2000-2001, Page 59 -- ...constitutional and legal framework for educational

development in India. So, it is article 45, as | told you, that talks about the
endeavour of the State. Article 29(1) provides that any section of the
citizens residing in the territory of India or any part therecf, having a distinct
language, script or cuiture of its own, have a right to conserve the same”.
So, the Indian languages have to be protected. And | want, not through
this constitutiona! legislation, but through some other legislation, the Indian
languages to be given prademinance over English. 3moft & &9y &5 wRA
sl P F AN AT TE BEART e €, iy e 8| ' oy wde W ol
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T T R W € e Ay ¥ wer § gy s, 959 ¥ R
FEW 5 30 07 oF W weAfr a¢ frud 5 awly A amt g 9% | ARdN
ueRt ¥ AEST & WY @ WEE AR 9! 9F Ry i W aw wh & fF sivsh
& gurdr ¥ ... (W),

SHR! N. JOTHI {Tamil Nadu): The country is better united because
of the English language. ...fIlntarruptions)...

st g W # Faw ardry et @ e o e § ().,

SHRI B. S. GNANADESIKAN (Tamil Nadu): In that case, even
Tamil should be there. ...(interruptions).,. English should be the main
language of the country. ...fInterruptions)...

THE VICE-CHAIRMAN ({SHRI SURESH PACHOURI: Please take
your seat. ...{Interruptions)... Yau will get your chance. (Interruptions Please
take your seat.

ft Ry A & afva A w9 IR T € F A A @ B @ €
..(araen).. & fER & qra 78 w2 v# € (=) Then, Sir, articie 29(2) lays
down that no citizen shall be denied admission to any educational institution
maintained by the State.- This is also a provision. So, it is a very pious
provision. ¥aId ¥4 I% ¥ % T wfaw dod o & F ¥9 $F war B, 5w/
fae =¥ wreem aifte, 7 5 g% oF & w7 Sfaw & v @ #) e R 9w
wifdmrT o1 &, anféFar 31 enjoins that all minorities, whether based on religion
or language, shall have a right to establish and administer educational
institutions of their choice. 3R 7% &1 wifey) v Wwoer 7o fog wheg &)
g N 9l JeiEE®d, PE N A9 JoIE®, 99 99 $ 39 9 o7 aNER
frorr wifdg, of g aeE A e T or T &) TE SR B, 5@ Ren & ww
A A wa k.. (T A EA)... T TSR Article 32 lays down that the
State shall not in granting aid to educational institutions discriminate., u®
sl anfémar 350(0) &1 Article 350(a) lays down that it shall be the endeavour
of every State and every local authority within the State to provide adequate
tacilities for instructions in the mother tongue. @ T¥ Wit I EBT 350(3N) t qE

W S-S B A0 aulE fen O wgam § @ 8 s swds fag glag
et 9t | = ¥ Ry Sfta ar o 5 Iow wReR! o gud ay ¥
A% ¥ R A e w91 Aty S FW @ AE ¥ ) Ao ot §
T P AT A EH T BH BN AN IR W EW I A o awo F O w=
ey & an frarear w7 & | SIgAT I W W & w9 E e oA A
ik 5t A f g B, aw W 2w ¥ g s B aiftet f ERee § by
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T

qd Y ;
ngmm BB 3SR W ¥ 7 fhar 0| W ag d@feuma
o - .

THE WICE-CHAIRMAN (SHRI SURESH PACHOURI): You will have
to give in writing, in advance, if you want to lay anything on the Table of the
House. Please conclude now.

M T x AEw . & 2 . (wmmaE)... 39 Sfia 3w war v # g v
A1 9 fF S gRE ARG TR 7 IR T & 3 39 A e @t § fF e
w ft REe 9o R ™ @ A W S TS R ©, ﬁ%ﬁﬁaﬁagﬁma
g ¥, AT 3w e W S99 W $9 7 $9 aoig fRy o, o R Sfie A€
U 39 P Rl A9 FRUI 98 30 &9 v # ¥ EWRT o &, o off

. degdwms Wit @ &, W et ey wf fraumnst @ o

dw ¥ B Iud wn w ) ¥ gfe ¥ v o Ry 991 e

weafy @ ¢ Al ¥ o wET 5 99 aw weAfa & o w @ W @fdem A
WY o AT PEl MY & S WieR B § | aeadrg |

THE MINISTER OF RURAL DEVELOPMENT (SHRI M. VENKAIAH
NAIDU): As per the direction of the Chair, | have conveyed the desire of the
Members to the hon. Home Minister. He would come to the House and
make a stalement before we rise for the day.

SHRI N. JOTHI: Mr. Vice-Chairman, Sir, there can't be any doubt
that India should come up in the matier of education, right from primary
education. There can't be any doubt. There can't be any doubt about it in
2002, because, in Tamil Nadu, we have the language called Tamil, which
has got a great heritage; it is a very ancient language. That language has
got a lot to say about education. | would cite only two couplets from that
language, which, translated into English, means: "Begging is deplorable and
it can‘t be permitted, But if you are begging for the purpose of pursuing
your education, beg; do it, nothing wrong.” "If you have got eyes and still
you can't read, they are not called eyes, they are wounds in your face."
This is how education has been stressed in the language of Tamil. | hail
from that State.

FEE

I

We allocate 15.5% for primary education alone, in our Budget. We
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are starved of funds. The Central Government is not locking at us in a
sympathetic manner. We have got a great grievance against the Central
Government regarding alfocation of funds. | said about it in my maiden
speech, when Mr. Yashwant Sinha was there. Unfortunately, when | am
speaking now, Mr. Manohar Joshi is not here. | hope the Minister of State
will convey my feelings to himn.

Sir, 'y0u are bringing a legislation now. | appreciate it. |
wholeheartedly support it. But, unfortunately, the previous speaker, the
powerful speaker of the BJP, Mr. Narendra Mohan..(interruptions)... Mohan,
in Tamil, means, a man most likeable. In Tamil, Mohan means likeable. Sir,
he said, "Don't worry, education is a subject matter of the Town
Panchayats, Village Panchayats and Nagar Palikas.” Sir, Nagar Palikas and
Town Panchayats are not able 1o foot their bill even for streetlights. This is
the position, which you have made the States and the Nagar Palikas too.
There is no point in rmerely making a law here and asking somebody to bear
the burden. What is your via media for that? Kindly provide funds for that.

The other day, in my maiden speech, | said that we are not
beggars. Since it is education, since there is already a couplet by our great
poet, Avvaiyar, in our languags, | am ready to beg for education before the
Central Government. | can do it to get funds. Please give enough funds. To
which State? Which is already a fore-runner in education. Please help it
progress further.

Sir, in 1962 itseil, we should have fulfilled the wish of our
forefathers, because the time given to us was only ten years, under article
45. That pious obligation and the decent expsectation put on us, we are at
least able to do it after 50 years. This Bill should have made some provision
for helping the States, because they are the implementing authorities. You
have a huge Budget allocation with you. But Tamil Nadu's Budge! is only
Rs.30,000 crores, maximum; that too, provided it is realised. We are aiready
spending, to the extent of 15.5 per cent of our Budget, on secondary school
education only, and not even on higher education. This is the situation in
the State. | think, every State will be in the same sittation. So, there is no
point in merely telling, "Educate, educate....” Please give funds; please send
some money to us also.

Sir, | don't know what was the logic. behind Education being

brought under the Concurrent List in 1976. | am unable to see the reason.
Mr. Pranab Mukherjee is here, and he may be in a position to tel us,
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because it was brought during that period. It was earlier a State-subject. It
was brought under the Concurrent List. When it is in the Concurrent List,
how can Mr. Mohan say that the States should implement it? Even after it
being brought under the Concurrent List, the States are asked to implement
it. But who will give the resources required? You make the law. You force
us to implement it. Where is the money for that?

SHRI NARENDRA MOHAN: Will you yield for a minute? The point |
wanted to make was, since it is in the Concurrent List, the State
Governments should cooperate with the Central Government. The Central
Government is definitely allocating a lot of funds for primary education in
various and in various shades.

SHRI N. JOTHLI: | will correct him.

SHRI NARENDRA MOHAN: Then, funds should be utilised by the
State. For example, in Bihar, the funds that have been allocated for this
purpose have not been utilised.

SHRI N, JOTHI: You forget about Bihar. 1 am talking about our
State. He says, 'Wae have 10 co-operate.’ But we are expecting co-
operation from you. We not only want your co-operation, through legislation
alone, but we are expecting your ¢o-operation by way of providing funds.
That is all the co-operation we expect from you. We will take care of the
rest of the things. Already we have taken care of that. Sir, eleven
universities are functioning in Tamil Nadu. We are paying the UGC scales to
the academicians. From where are we getting the money? We are getting
money through tightening our belts. We are educating the people. But
proper appreciation is not forthcoming. | do not know the reason.  Sir,
aspecially, during the last one year, when the AIADMK party came to power,
there was a further cut of Rs. 512 crores in the allocation. | do not know
the reasons behind this. 1 really do not know. We are not the sinners. So,
please look into these aspects.

Sir, three amendments have been brought before the House. The
first amendment is to the Fundamental Rights. The second amendment is
to the Directive Principles of State Policy. And the third amendment is to
the Fundamental Duties. It is appreciated. It has been shown in such a

246



[14 May, 2002) RAJYA SABHA

5.00 p.m.

way that it can be implemented. | think, Mr. Kapil Sibal, has said that
already the Supreme Court has said this. Sir, the State cannot be run on
mare Supreme Court judgments. A larger Bench can raview the Five-Bench
judgment of the Supreme Court. It can't be done like that. The
amendments are welcome and | appreciate it. | support the amendments.
(Ttime-bel]) Sir, he has taken a lot of time through intervention, that time can
be allotted to me. | will rush through my speech. In order to tell the
Treasury Benches, | am saying, to attract children to come to schools to
study, our AIADMK Government has implemented a scheme. [t is a unique
scheme. This scheme is not available anywhere in the country. The scheme
is called 'Mid-day Meal Scheme.' We are providing free mid-day msals to
children. The food we are providing is not an ordinary food. We are giving
a very nutritious food to children so that the children can come to school,
eat weli, study something and can go home. We are implementing it. At
the sams time, we all know, the godowns of the FCI are full of foodgrains
and rats are eating wheat and the wheat is becoming non-consumable by
human being? Insects are also spoiling the foodgrains. Why don't you
send some of those foodgrains -- either wheal or jawar -- and other cereals
to Tamil Nadu before ratls could eat them? If you send the foodgraing, we
will utilise therm under this schems. So, please send some foodgrains also
to us to implement the scheme more effectively. Sir, without money,
nothing can be done. | thank Mr. Gnanadesikan, | request the Government
to send us some foodgrains. The Schemse has not started now. We have
been implementing this Scheme for the last twelve-and-a-half years. This is
our achievement. So, free rice and free dal can be sent to Tamil Nadu to
implement the Scheme effectively.

Sir, a Fundamental Right has been amended and a new article has
been inserted. Very fine. Tomorrow, somebody will go to court. There are
S0 many organisations which deal with. peoples' rights in the world.

They will go and file a petition-either under article 32 of the
Constitution, in the Suprems Court, or, under article 228, in the High Court.
The court then issue summons. Rule nisi is being issued. Sir, the State has
to say, ‘see, in this area there is no school. Set up a school. There are no
tzachers here. Appoint teachers here.’ Orders will be issued. If not complied
with, the Education Minister and the Secretary, Education Department, will
be prosecuted for contermpt of court. They will go and stand before court.
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How to solve this problem, because the Fundamental Rights are
enforceable?  So, you are making us to kneel down before the court's
dictum. What is the provision you are making for that? Kindly think about
all these things, before notifying this amendment. Before notifying these
provisions, please, consult with the State Governments as to how much
funds they require. Give them liberally. After all, you are giving them only
for education. Your children are going t¢ be educated. The children in the
country are going to be educated. So, give funds to thern liberally. While
appreciating and supporting the 8ill, | am also requsesting the Government to
kindly consider and provide enough money for the implementation of . the
same. Thank you.

PROF. M. SANKARALINGAM (Tamil Nadu): Mr. Vice-Chairman, Sir,
| support the Bill wholehsartedly. Education acts as catalyst for economic
development. Economic growth occurs through the creation of new
knowledge which translates individuals into professionals, such as scientists,
engineers, technicians, researchers, etc. Education transforms human
resource into human capital. Skills add vatue to this resource. Thereby, it
fuels the economic development of the country. Article 45 of our
Constitution, under part IV, in the Directive Principles of State Policy says,
“The State shall endeavour within a period of 10 years from the
commencement of this Constitution free and compulsory education for alt
children until they complete the age of 14 years." Our State Governments --
| am not naming any State, particularly -- have not been able to fulfil this
constitutional commitment. We have faied. So, the National Policy on
Education, 1988, and the Programme of Action, 1992, ernvisage free and
compulsory education of satisfactory quality for all children up to the age of
14 years, before the commencement of the 21% century.” As per the
commitment, the Government was to earmark about 6 per cent of the GDP
for the education ssector, and 50 per cent of the outlay would be spent on
primary education, with a commitment to augmenting the resources for
education. The allocation for education -- over these years -- has increased
significantly. The Pian outlay on education was increased from Rs. 153
crores, in the Fifth Five Year Plan, to Rs. 7,443 crores in the Eighth Five
Year Plan, that is, 1992-97. The allocation for education in the Ninth Five
Year Plan was Rs. 20,381.64 crores. |t excludes the sum of Rs. 4,624.74
crores for nutritional support to primary education, that is, the mid-day
meals. Before 1976, education was the exclusive responsibility of the
States. The Central Government was concerned with certain areas only, kke
coordination and determination of standards in technical and higher
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education. In 1976, through the forty-second Constitutional Amendment,
education was brought under the Concurrent List, and it became the joint
responsibility of the Centre and the States. The decisions regarding the
organization and structure of education are largely taken, with the consent
of the States. However, the Union Government has a clear responsibility
regarding the quality and character of education. The objective of bringing
‘Education' under the Concurrent List was to facilitate evaluation of ali-india
policies in the field of education. In addition to policy formuiation, the
Ministry of Human Resource Development shares with the States the
responsibility of education planning. The National Policy on Education,
1986, and the Programme of Action, 1992, envisage a national system for
education which would take determined steps for universalisation of primary
education and spread adult literacy. It also envisages the need for a much
higher-level investment in education of, at least, § per cent national income.
It is high time we announce primary education as compulsory throughout
the country. This Bill, that is, the Constitution (Ninaty-third Amendment} Bill,
2001, gives mandatory powers to both, the States and the Centre, to the
effect that 100 per cent boys and girls, in the age group of 6 and 14, should
have elementary education in schools, But the facilities, to achieve this, are
yet to be made available.

Universalization of education has been accepted as a national goal.
We should take an initiative to bring all the boys and girls, in the age group
of 6 to 14, to schools. Of course, a sufficient improvement has been made
in this direction, in recent years. But, still, hundred per cent literacy is not
there, and the Economic Survey of 2001-02 does reveal this fact. In 1998,
at the lower primary school level, hundred per cent boys were enrolled.
But, as for the enrolment of girls is concemed, only 82.9 per cent were
enrofled. At the upper primary school level, 83 per cent boys were enrolied.
This is what the survey shows, but the actual attendance is below 80 per
cent of these figures. Though the drop out rate at the Elermentary
Education Stage has declined over the years, it is still relativety high, and it
is especially so in the case of girl students. The rate is 42 per cent at the
primary school stage and 58 per cent at the upper primary school level.
After 50 years of independence, whatever we have been able to achieve, is
not appreciable. The goal fixed by the Sarva Siksha Abhivan is "all children
of the age 6-14 should complete five years primary education by 2007, and
should complete eight years of schocling by 2010°. So, the Central and the
State Governments should strive to achieve this goal within a stipulated
period. And, this Ninety-third Amendment Bill which enshrines the right to
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free education, is one of the measures of achieving that goal of education.
To achieve this goal, an awareness should be created throughout the
country at all levels. It is the primary duty of the Government 1o establish
primary schools in every nook and corner of the country, in order to enable
the children in the age group 5-14 years to reach the schools located within
one kilometre distance. The school campus and the classrooms should be
made attractive and a good academic environment should be created.
Teachers should take upon themselves the responsibility of moulding the
young people minds by giving them good academic knowledge, with
modern techniques. The Central and the State Governments should
concentrate in this direction.

Sir, it is only after 50 years of Independence that we have thought
of giving compulsory education. | belong to the Kanyakumari District, which
was part of a princely State where compulsory education was invoked in
1930 itself, that means, 20 years before independence. After 50 years of
Indepsendence, the entire country is contemplating this, | welcome this Bill.
| support this Bill and [ request att the Members to support this Bill. Thank
yOou.

SHRI M.P. ABDUSSAMAD SAMDANI (Kerala): Sir, due to constraint
of time, | will not repeat the points already made by other hon. Members,
Sir, while considering the age of the child, my humble and respsactful
submission is that the mindset of the child, during that age, should be given
importance and consideration. For example, at a young age, the mindset of
the child is considered to be that of purity; pure nature. It is said that the
aim of education is to inculcate goodrtess in man. To make that aim a
reality, this kind of consideration should be given so far that period of
education. As rightly mentioned by Mr. Kapil Sibal, ‘'learning starts at the
time of birth itsell*. In that sense, | wouid tike to emphasise that mother is
the first teacher of any man or woman born in this earth. So, Sir, if you
want to strengthen the process of education, my suggestion to the hon.
Minister and the Government is that motherhood should be given greater
consideration and whatever chalienges are there throughout the country
against motherhood should be taken with all seriousness.

Unfortunately, | have to say that, in certain parts of our country,
maothers are subjected to disgraceful atrocities. It is the duty of this august
House, law-making body, to look into this matter. The mothers are raped
and subjected to inhuman tortures and cruelties. | was saying that whatever
is spoken by the mother becomes the Janguage of the child. | am sorry to

250



[14 May, 2002 RAJYA SABHA

say that my hon. colleague, Shri Narendra Mohan, made a controversy of
the language problem. It should not be made controversial. So many
languages are spoken in India, and English is one among the Indian
languages. English is not a foreign language. If we go through the history
of India, the history of freedom struggle, we will find that English contributed
much to the national awakening of this country. Sir, it is a reality, whether
we admit it or not, whether we agree or disagree. Every Indian, whichever
language he or she speaks, speaks hundreds and sometimes thousands of
English words in his day-to-day life. For example, | am from Kerala. | am a
Malayali. My mothértongue is Malyatam. Every Malayali speaks hundreds of
English words everyday. This is the kind of influence that the English
ianguage has on every Indian language. Sao, it is a linguistic give and take
process. So, whatever is spoken by the mother becomes the language of
the child. Mr. Vice-Chairman, Sir, the learning process begins at the time of
birth itself, it is the first electricity of thirst. According to psychology, it can
be considered as electricity. The electricity of thirst comes on the lips of
the child, and the child starts searching the breast of his mother. When the
child is brought close to his mother, and starts sucking, at that time,
learning starts. This is the system of education. Therefore, if we have 1o
keep the purity of nature alive, my humble and respeciful suggestion is that
aducation should be formulated mainly on the basis of values. When | speak
of values, especially, in the Indian society, | humbly request not to link it
with the sectarianism. Value means, human values. It is of universal nature.
Human values should be respected and revered by every Indian. All
religions have contributed to regeneration of values. Even material
ideclogies Have contributed to the pluralistic society like that of India. On
the basis of human values, we have to establish our systern of education. At
the same time, | would like to submit that it should put an end to every kind
of mundane slavery. It should instil confidence. What we are lacking in the
present situation in our country is that our children do not have that
confidence. If he or she has no confidence in himself or herself, then, he or
she would not have confidence in anybody. Whenever there is some
problem or communal strife, in my opinion, the main reason behind is that
there has been an erosion of confidence or values. (Time bell) Sir, | am
concluding in two minutes. Respectfully, 1 would like to subrit that in such
a situation, the human dignity -- much bhas been said about its
Constitutionai aspect-- | am just making this kind of suggestion which may
be useful in formulating an educational policy by the Government-- is the
basis of avery ideology, every belief, every faith, and everything. | believe
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that education is essentiai for the healthier growth of a child. Therefore,
human dignity should be given primary importance, as far as formulation of
Educational Policy is concerned. Finally, once again, | beg of the
Government to come forward with such a policy. Free education is good.
Educational reforms are also good. But if they do not fulfil the real
aspirations of the peopls, if they are not not as per the real aims and
objectives, when we compare it with the real aims of the social
requirements, then, we will not be able to achieve our goal.

I am concluding by quoting a couplet from a world-renowned
philosopher-poet, Alama Mohd. Igbal, who said, “Education is actually that
process which gives freedom from every kind of slavery." He said, “aF 3,
e frewa, g de@y W ggaa -- This knowledge, this philosophy, this
learning, this Government everything "fid & = sl 2o & wrfem-v-yomaEe
and, at the sama time, it teaches the lesson of equality. Simply by uttering
words through our lips, simply by uttering words like 'social equality' we
cannot end the exploitation it drinks blood, which is going on throughout the -
world.  Sir, education should create that fine morning when all the
exploitation will be finished, put an end to. by social awakening. Thank you,
Sir. ‘
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SHRI R.K. ANAND (Jharkhanag): Mr. Vice-Chairman, | am grateful to
you for giving me the liberty to speak on this Constitution (Ninety-third
Amendment) Bill which deals with a very importart topic of providing free
and compulsory education for the children.

Aftar hearing many speakers, | read the Bill time and again and the
Statement of Objects and Reasons and the Financial Memoranda. After
reading them, | find that an impression has been created that as of today,
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there is no fundamental right to education for the children and, for the first
tirne, a right is being created by the present Bill, which has been passed by
the Lok Sabha on 28" November, 2001. Let us try to understand the
scheme of the Constitution. The fundamental rights are created in Part Il of
the Constitution. And Part IV deals with the Directive Principles of State
Policy. It is a settled principle of law that Part Il and Part IV are
complementary 10 each other and it cannot be disputed that the
fundamental rights guaranteed under Part Il have to be read and enlarged,
keeping in view the Directive Principles laid down in Part [V of the
Constitution.

| am reminded of the judgement, which was given in 1973, in
Kesavananda Bharati's case, where it was laid down that, "both Part Il and
Part IV have to be balanced and harmonised; then alone the dignity of the
individual can be achieved".

There are three articles in the Constitution, which deal with
education, articles 41, 45 and 46. Article 41 says, "The State shall, within
the limits of its economic capacity and development, make effective
proviston for secunng right to education”.  Now, let us read article 46. It
says, "The State shall promote, with special care, the educational and
economic interests of the weaker sections of the people and, in particular,
of the Scheduled Castes and the Scheduled Tribes". Now, let us read
article 45, which is very important. It says, “The State shail endeavour to
provide, within a period of ten years from the. commencement of this
Constitution, for free and compulsory education for all children, until they
complete the age of fourteen years". if we compare all the three articles,
what we find is that, in article 45, there is no mention of economic capacity.
That is number one. And article 45 provides a time limit of ten years, by

which time free education was to be provided to the children up-to the age
of 14 years. In the year 1950, when the Constitution was adopted, founding
fathers of our Constitution gave a mandate, in the form of article 45, and
the mandate was to provide free and compulsory education to all the
children up 1o the age of 14 years within a period of ten years. As of
today, 50 years have passed, that is, five times the period that is specified
in articie 45. But we have stil not been able to provide free and
compulsory education to all the chiidren.

it must be highlighted that without providing education to the
citizens of the country, the objectives set forth in the Preamble of the

256



[14 May, 2002] RAJYA SABHA

Constitution cannot be achieved. The Constitution would fail and, in fact,
wa all have failed to fulfil the mandate given in article 45 of the Constitution,

The National Education Policy, 1986, clearly lays down that the
promise made in article 45 will be redeemed before the end of this century.
I am reminded of a significant fact that, even during the struggle for India's
freedom, in 1931, Mahatma Gandhiji had moved the Fundamental Rights
Resolution at the Karachi Session of the Indian National Congress. The
Resolution included a definitive prohibition against employment of children of
school-going age in factories. It also stressed the need for free primary
education.

Free and compulsory education under article 45 was held to be as
important as freedom of religion under article 45, as far back as in 1973, by
12 Judges of the Supreme Court. In Unnikrishnan's case, there are very
significant observations, which are very relevant. | would like to read what
the five Judges. of the Supreme Court had observed in one of the
paragraphs. They said:

"True democracy is one where sducation is universal, where people
understand what is good for them and the nation, and know how
to govern themselves. The three articles 45, 46 and 41 were
designed to achieve the said goal, among others.

It is in the light of these articles that the content and
parameters of the right to education have to be determined. Right
to education, understood in the context of articles 45 and 41,
means, every child of this country has a right to free education
unti he completes the age of fourteen years, and after a child
attains 14 years, his right to education is circumscribed by the
limits of the economic capacity of the State and its development.
In the light of the above articles contained in the Constitution, it is
held that a child has a fundamental right to free education up to
the age of 14 years".

Now, when we read this judgement, which says that every child
has a right to free education up to the age of 14 years, and the present Bill,
which is sought tc be passed, which says, "The State shall provide free and
compulsory education to all the children at the age of six to fourteen years
in such a manner as the State may, by law, determine®, there is definitely a
conflict between the decision of the Suprame Court and the present Bill. |
can understand, Parliament has a right to overrule the judgement given by
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the Supreme Coun. But what we find from the Statement of Objects and
Reascns is something different. Whereas a fundamental right is being given
under article 21A, a right to free and compulsory education up to the agse of
14 years, in this Bill, that right is being curtailed for the children up to the
age of six years.

| must say that the Convention on the Rights of the Child was
adopted by the United Nations, and India ratified that Convention in the year
1992. It became international law on 2™ October, 1990. it is also important
to mention here that while dealing with this Constitution (Ninety-third)
Amendment Bill -- it was passed by the Lok Sabha in November and much
water has flown since then -- the Government appointed a Committee for
review of the Constitution and the report of the Constitution Review
Committee has .also come, Kindly see what is contained in the report. The
‘Right to Education' has been dealt with by Justice Venkatachaliah in clause
3 (20). It says, "At the time when the Commission released its Consultation
Paper on the subject, the Constitution (Ninety-third) Amendment Bill was
under consideration. But the proposed Amendment covers the right to free
and compulsory education only between 6 and 14 years. The Commission
is of the view that the right to free and compuisory education should also
be extended to the children up to the age of 14 years and that the right to
education beyond the age of 14 years may depend upon the economic
capacity and the stage of development of the State." They said, “This is the
draft which should be included in the Constitution and article 30 {¢) should
be included.” 1t says, "Every child shall have the right to free education until
he completes the age of 14 years; and in the case of gils and members of
the Scheduled Castes and the Scheduled Tribes, untit they complete the
age of 18 years."

I feel that when the Government has already appointed a
Committee and the report has alsc come between the time when the Lok
Sabha passed the Bil and today when we are considering it, it is
imperative that we 1take into consideration the report submitted by the
Constitution Review Commission.

I must highlight what Dr. Shanker Dayal Sharma had said in one of
the Conferences. He said, "Children, their welfare and development, are a
subject unique in significance and compelling urgency. Representing as
they do, our lives relived and our hopss, we need to devote to them the
utmost attention.”
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The most famous poet, Gabriela Mistral, says, "Right now is the
time his bones are being formed, his blood is being made, and his senses
are being developed. To him, we cannot answer 'tomorrow’. His name is
‘today’.”

Another quotation of a noted anthropologist, Margaret Mead is very
relevant. He says, “The solution of adult problems tomorrow depends in
large measure upon the way our children grow up today. There is no
greater insight into the future than recognising when we save our children,
we save ourselves.®

Ravindranath Tagore said, *The vision of free India cannot be
complste uniess knowledge is free.”

In the end my submission is, therse is definitely a conflict between
the present Bill which is sought to be passed today and the judgement.
given by the Supreme Court in the Unnikrishnan case. Especially, in view of
the fact that the report has been submitted by the Constitution Review
Committes, it becomes imperative that the Government should consider that
report before passing this Biil.

SHRI V.V. RAGHAVAN (Kerala): Sir, last night we celebrated the
50" Anniversary of Parliament on a grand scale. | congratulate Shri Pramod
Mahajan for the exemplary organisation. But when we see the actual
position of our country, it is very pathetic and pitiable.. A majority of our
peopte are illiterate. Out of 380 million chiidren, most of the children do not
find an opportunity 10 go to schools. What is the rootcause? Hypocrisy has
no bounds. You may say anything here. But what is the roctcause, Mr,
Narendra Mohan? The rootcause is the majerity of our people have been
oppressed economically and suppressed socially.

Social and sceonomic oppression is the root-cause of these pathetic
conditions in our country. It is applicable in education and other sectors.
Sir, what is our social fabric? | do not want to quote from puranas or
mytheologies. But is it not a fact that a majority of the people were denied
education? In earlier days, Suaras were not eligible for education; the non-
Brahmins were not eligible for knowledge. This was the social fabric of our
society. Have we been able to wipe this out from our society? There may
be knowledgeable persons. But that mind-set has not changed. In our
villages, the backward caste, the Scheduled Castes and the Schaduled
Tribes are still the socially oppressed Iot. Those pecple are not able to go
to the same school and sit at the same desk. This discrimination is still
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going on. The root-cause of this pitiable, pathetic condition of our country
is the oppression, both economic and social. | would like Dr. Joshi to shift
to the Economic Ministry and do something, if he can, to smancipate these
people from the economic suppression.

Sir, as regards this Bill, | would ikke to strongly say that you are
denying the 0-6 age group children their fundamental right. The most
important aspect of our Constitution is that there is fundamental right for
education to those in the age-group of D-6. And, that is the vital age-
group. That is the period of development. It is a proven fact that 80 per
cent of the brain grows i this age-group, that is, 0-6. So, you are denying
them the fundamental right. | humbly request the hon. Minister not to
amend this, but keep it as it is. By excluding this age-group, you are
denying the most crucial ags-group children the fundamental right of
education. | have also given an amendment to this effect. Another
amendment that | have put in is that the age limit of 14 should be extended
to 18. At the age of 14, a boy or a gif would have just completed Vi
standard or, at the most, !X standard. s it not cruel to drop him/her out
when he/she is in class VIl or class IX? My request is that this should be
increased to 18 years sc that the children can complete their higher
secondary education and choose any professional course after that, It
should not be much of a burden to you even from economic point of view.
So, for all purposes, if we really want that poor children should come up,
we must enable them to complete their higher secondary stage. Finally, |
want to point out che more thing. You have declared that by 2010, you will
achieve the target. It is very good. I you can, please try it. But how can
you achieve this with the meagre amount that you have indicated in the
Financial Memorandum? You have provided an amount of Rs.9,600 crores,
in the Financial Memorandum. (Time belf)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Please
conclude now.

SHARI V. V. RAGHAVAN: 1 am concluding, Sir. So, can you
achieve this with this meagre amount of Rs.$,600 crores? No, Sir. You
should have, at ieast, Bs.24,000 crores. The subject of education deserves
it. In Kerala, 49% of our revenue is spant on education and health. That is
why Kerala has become a model of development. So, the Planning
Commission must come forward with increased budgetary allocations for
education. Three hundred eighty million children of country are waiting for
education. You have to give them education; you have to provide for
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school buildings and so on. You need, at least, Rs.24.000 crores per
annum. With this meagre amcunt of Rs.9,600 crores, you cannot go
anywhere,

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Please
conclude now. :

SHRI V. V. RAGHAVAN: So, | request the hon. Minister of Human
Rescurce Development to accept my amendment and do something for the
poor and backward children.

SHR! EKANATH K. THAKUR (Maharashtra); Thank you, Sir, for
giving me this opportunity. At the outset, | would urge upon you, Sir, that
since we are recognised as a parly, having 15 Members in the Lok Sabha
and five Members in the Rajya Sabha...

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): It is according
to the strength in the Rajya Sabha,

SHRI EKANATH K. THAKUR: We have five Members in the Rajya
Sabha, and our point of view should also be heard. That is my request.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI:  That is true.
But the voting time is now around 6.30 P.M., instead of 6 7.M.

SHRI EKANATH K. THAKUR: Sir, when the founding fathers of our
Constitution, under the leadership of Bharat Ratna, Dr. Babasaheb
Ambedkar, presented to us the ideals of equality, freedom and brotherhood,
in the Constituent Assembly, if anyone had stgod up and asked how this
was going to be possible in a country with several religions, several castes,
several languages and several dialects, and which was, in a way, buried in
the morass of poverty, these ideals could not have bsen presented to us.
We had centain rights as Fundamental Righis. We had certain rights which
we wanted to have later, and we presented them in the Constitution as
Directive’ Principles of State Policy. Today, | congratulate the hon. Minister
of Human Resource Development for bringing this Bili, making the right to
education for children in the age-group of 8-14 as a Fundamental Right. |
want to make one or two suggestions to the hon. Minister, But, Sir, before
that, since you have given me this opportunity very kindly, | would like to
invite your attention to one or two aberrations that have come in our system
of education.
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I went to the Modern School in Mumbai for their valedictory
function for the 10" standard. | was toid that in the city of Mumbai that
was the best school. | would request the hon. Minister of H.R.D. to kindly
pay attention tc what | am saying. | was told that this was the bast school
in Mumbai. | delivered the valedictory address. Then, | asked the Principal
of the school why this was the best school.

Sir, | was told that it was the only school where the children can
do verbal filigree, literal ornamentation, children can blow bubbles of artistic
designs. You ask any of my children the synonym of the word 'horse' and
any child here and any child who passes will say, a charger is a horse, a
racer is a horse, a mount is a horse, palfray is a horse, steed is a horse,
stallion is a horse, mustang is a horse, and an equus is a horse. Sir, |
walked out of the school. Children came in their throngs. We were near the
road. One old man was hit by a rickshaw, and out of 180 children, not one
child came to pick up that old man. Sir, that was the day of the valedictory
function. Is this education? Sir, what '‘we are imparting in this country in the
name of education is what Macautay gave us. Macaulay wanted education
to produce babus. Today, after freedom, we are giving education to
produce baboons. Sir, education is a trinity; education is a sanskara.
Education has to address itself. not only to head, it has to address to the
trinity of three H, ie., the head, the heart and the hand. In our education
today - because | am going ¢ make some suggestions, therefore, | am
making this as a preamble - nothing is done toc improve the sense and
sensibility of a child; nothing is done to develop the emotions of a child. In
my childghood, we were asked to play with clay, We used to make dolls of
clay; we used to make idols of clay. In Sanskrit, they say f-rad wgafio,
vafier e Sometimaes, | used to try to make Ganapati, | used to make a
maonkey. But, even then, having made the monkey by my hand, | knew how
not to destroy it. Today, the new generation is engaged in destruction
because we have not trained their hands. So, Sir, | am apprahensive of this
word 'education’. It is Vander Built who said that education should enable a
child to see clearly, to think spontanecusly and to act nobly. Therefore, |
join my friend who asked here - is the new education going to create a
value system in this country? Sir, with this Bill, the hon. Minister of Human
Resource Development has really placed education as the highest agenda of
this nation, and | congratulate him for placing this mission before us. Sir,
this Parliament is going to consider the Fiscal Responsibility Bill, and | am
not too sure whether we are going to work within the confines of whatever
is going to be the parameters of that Bill. Similarly, providing education is an
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expensive affair, and | do not know whether this Government and this
Parliament would be able to provide funds for education for all. But, Sir, at
least, a goal has been set, a responsibility has been set, and | am sure,
when a goal and responsibility has been set, the Government and the nation
will find a way to go about and provide the funds.

Sir, | would make two observations only in three words. | entirely
agree with the phrassology of 21{A), and | wholgheartedly support it. About
article 45, in view of whatever | gave in the form of preamble, the head, the
heart and the hand, Sir, | would urge upon the hon. Minister of Human
Resource Development that he should rethink on that sentence "the State
shall endeavour to provide every child ‘education'.” That word ‘education’, |
fear, and | am apprehensive, will be misused. Therefore, it should read as,
*The State shall endeavour to provide for every child play and education.
The word 'play' should be added. Sir, that !s my suggestion. Sir, in article
51(A) also, if this is the real spirit behind arlicle 45, then article 51(A) must
read like this, not "who is a parent or guardian to provide...

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr. Thakur,
pleass conclude now.

SHRI EKANATH K. THAKUR: Sir, just once sentence. As against
the words, "Between the age of six and fourteen years, 'th3 duty on the
parents should be for children and wards "cf all ages,* not “of six to 14
years." There, it should read that the duty of the parent is towards the
children of all ages. So, Sir, the word 'play' should be added, the words 'of
all ages' should be added. Please consider thisi. Thank you, Sir.

wowsemw (SR gw oot d) st g F 8 wwn ¥ sl 48 e @ Wy
war ¥ I gy grer ¥ g iR awg a6 e &1 & ¥R awelt & oRIw
Fom 5 & s g Praffre @ & @ w1

SHRI SHANKAR ROY CHOWDHURY (West Bengal):: Mr. Vice-
Chairman, Sir, | have studied Bill, the amenaments to tha Constitution that
are sought to be made. | have compared them with the earlier provisions of
the Constitution; they seek to amend, replace and supplement, But, when |
study the provisions of the Constitution Amendment Bill that seek to
supplement, | am afraid we are engaging in a verbal fantasy which, perhaps,
will never come through; because, the earlier article 45 of the Constitution
says. The State shall endeavour to provide within a period of ten years
fram the commencement of the Constitution for free and compulsory
education for all children untif 14 years." It is a direction to tha State by the
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6.00 p.m.

Constitution. The State has failed to live up to it. The State has failed to live
up to it with no visible consequences to the State that we can see.

Now, today, of course, we have added three more articles. The
first one is 21(a), “The State shall provide free and compulsory education,
etc. stc.,, " | am not quitbling about the fact in such a manner as the State
by law may decide. But | would like to query the Minister, not really the
hon. Minister, so much as all of us. If the State should fail this time also,
what are going to be the consequences to the Government in power at that
time?

Secondly, “The State shall endeavour to provide early childhood
carg and education.” That was there earlier also, *The State shall endesavour
to provide education.” The State has failed. In the case of future failure also,
what shall be the conseguences to the State? Can that be laid down?

Thirdly, "Who is a parental guardian to provide opportunities for
aducation to his child or as the case may be." Yes, we also have to see the
socio-economic condition of the country. in most families, which live helow
the poverty-line, a child is an extra pair of hands who brings income 1o the
house. In other cases, we find that there is a great demand for abolishing
tha chitd labour, which is being contested by this country in the International
Labour Organisation and other fora that the children in this country, unlike
the more fortunate children of other more affluent countries, have to work.
Therefore, | really have only to comment that these are the three articles put
into our Constitution. There were other such words said earlier also from the
same Constitution, the State has failed earlier. We hope, the State will not
fail this time. But, should they fail, what are the consequences to the State
and the Government?

Thank you.

SHRI MANOJ BHATTACHARYA : Thank you very much, Mr. Vice-
Chairman, Sir. It has been a very long-cherished desire, particularly, |
remember my old days, as a student activist - of course, after 1962 - when
the Government had failed to ensure the elementary education, as per the
Directive Principles of the State Pclicy, as anshrined in the Constitution
under article 45, in so far as imparting the education until the age of
fourtesn. It has been our prima demand that free and compulsory
education must be ensured by the State and the State must undertake the
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responsibility of guarantesing this to the children of this country,
Incidentally, a Bill has been brought before us to amend those articles of the
Constitution and to facilitate education to all. But, | am sorry that this Bill
has not brought before us with a sincere motive of really implementing the
programme of imparting education or ensuring education to every child of
this country. | admit that daspite many unresolved problems confronting the
humanity, the world is gradually moving towards the realisation that there
are no inherent limits to human achievement and the central determinant of
that achievernent is, certainly, human resourcefulness. People ara the
driving force, the means and goal of any development process. We have,
perhaps, theoretically, understood -this truth, but most unfortunately did
nothing substantial i this direction. In order to fully utilise and enjoy this
human potential, we must develop or evolve a clear understanding of how
and why the individuals, classes and the society suffer and how to
ameliorate their suffering. And, Sir, to develop the human resources or the
resourcefulness of the human potential of our country, education is the most
- if not ‘the most' - important criterion which has to be fulfiled by the State.
Besides, of course, there are other factors. It is as important as the right to
shelter. It is as important as the right to food. It is as important as the right
to health. But, unfortunately, in a class-ridden society of ours, these are not
ensured, so is the case with education. If you iook at the history of pre-
independence paricd, | have got the statistics with me, since that time that
has been allotted to me is only six minutes, | cannot cover everything. So,
vary quickly, | am going to present some interesting features. In the pre-
independence period, the male crude literacy rate increased from 9.83 per
cent in 1901 to 24.9 per cent iIn 19841. | am quoting from the Census
reports. Whereas, the corresponding increase in female crude literacy rate
had gone up from 0.6 per cent 10 7.3 per cent. In the post-independence
era, the crude literacy rate of male had gone up by almost 40 per cent.
The corresponding increase among femnales is only 38 per cent. Hencs, the
gap remained extremely wide. In 1951, it was 18.3 per cent; whereas, in
2001, it has become 27.7 per cent. In between, there was some transient
improvement, which, naturally, could not be sustained and this is a very
important area where we should dwell.

Sir, the present Bill violates the Supreme Court judgment and the
right to education to children between the age group of 0-6 years as per the
Unnikrishnan case. Once the Bill is passed, it will supersede the verdict
pronounced in Unnikrishnan's case.
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The 8ill also viofates the spirit of the National Policy on Integrated
Child Care Development and Education.

The Fundamental Right, as enshrined or as being ensured by the
present Bill, only takes care of the education of the child til standard Vi,
and not even provides them with the secondary education of plus X.
Whereas, in the present socio-economic situation...

THE WCE-CHAIRMAN (SHRI SURESH PACHOURI): Please
conclude now.

SHRI MANQJ BHATTACHARYA: ...and in the environment of harsh
competition any education, less than class Xll, does not mean anything for
getting meaningful or gainful employment. | am afraid that there is a distinct
possibility that the JCDS programmes will be scrapped as per the speech of
Dr. Murli Manohar Joshi, in the Lok Sabha, wherein he mentioned that the
NGOs and private sector have to take care of education between 0-6 age
group. The international experience, involving the less developed countries,
proves an altogether different point, in so far as involvement and initiative of
the private sector in such social programmes are concemed. In fact,
scrapping of ICDS programme will result in closing down of the
Anganwadis, Creches and other women and child care centres where in a
few lakhs of poor women working in the Anganwadis would losa their jobs.
It will lead to a disrmal situation.

THE WCE-CHAIRMAN (SHRI SURESH PACHOURI): Please
conclude now. -

SHRI MANOJ BHATTACHARYA : This Bill is anti-women, anti-poor,
anti-dalits, Putting the entire responsibility on the poor parents, is casting
aspersions on the poorer sections of the population. it will defeat the whols
purpose of this Bill. Sir, | have already given notice of some amendments;
they will be moved afterwards. Thank you.

SHRI B.5. GANANADESIKAN : Thank you, Mr. Vice-Chairman, Sir,
for giving me this opportunity to speak on this Amendment Bill, on behalf of
my party. | am happy that, at least, after 53 years of Independence, this
amendment in regard to compulsory and free education has been brought.
| am particularly happy that the bringing of this Bill coincides with the birth
centenary of ouwr great leader, Shri Kamaraj, which will be commencing on
15" July, 2002 in Tami! Nadu. As a Chief Minister of the Congress
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Government in Tamil Nadu, he was a pioneer in introducing free education
up to the 10" standard, way back in 1963. Once, when Kamaraji was
going around, he asked the Director of School Education, "Why children are
not coming to schools, in spite of free education? Why is there a lot of
drop-outs?* The Director of School Education was not able to give an
answer to it. But Kamarajji was able to find an answer in the fields, while
he was on an slection tour. He called some people who waere in the fislds
and asked them why they were not sending their wards to schools, in spite
of the free education provided by the Government. The answer was that
the children were also earning. They could not afford to provide food to
them, if chikdren did not work in the fields. | expected my friend, Mr. Jothi,
to mention it. The Mid-day Meal Scheme was, for the first time, introduced
in 1983 by the Congress Government, headed by Shri Kamarajji in Tamil
Nadu., It was later on expanded by Dr. M.G. Ramachandran, the
subsequent Chief Minister. It is being followed by other Governments also,
til date. Therefore, when you say it is free, who will purchase chappals for
the students? Who will purchase clothes for them? Who will purchase
books for them to study in the schools? Does ‘Free educatidon’ means only
dispensing the schoot fees? That is not sufficient. In fact, Kamarajji also
said when the poor students go to schools, thers is unequal competition.
Because of the kind of clothes they wore, they were humiliated. Therefore,
compulsory uniform was brought in 1983. Unless all these factors are taken
into consideration, it is not going to serve the purpose. '‘Compulsory and
free education’ means, all these facilities must be provided to the students.
The parents should not feel any economic burden while sending- their
children to school. The Department of Education should also coordinate
with the Department of Labour because, despite so many laws, child labour
is still prevalent in many paris of the country. The children work in quarrys,
hoteis, hazardous industries, etc. Thersfore, unless the Department of
Education and the Labour Department coordinate, the object of introducing
this amendment cannot be achieved. There is a saying in Tamil that if a
woman is educated, the family is educated; and if a family is educated, the
family itself becomes a university.  Therefore, if education is made
compuisory and free, and all facilities are provided to the students, this
country will definitely have a bright future. When the children attain the age
of 18, they will also have a better say In electing their legisiators,
partiamentarians, by exercising their franchise intelligently. Sir, on behalf of
my party, Tamil Manila Congress, | weicome this amendment. At the same
time, 1 endorse my friend Mr. Jothi's request that more funds should be
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given to the States in order to implement it successfully. Otherwise, like
other laws, this will also remain only in statute book. Thank you, Sir.

MISS MABEL REBELLO (Madhya Pradesh): Thank you, Mr. Vice-
Chairman, Sir. | stand here to speak on behalf of my party on the
Constitution (Ninety-third) Amendment Bill, 2001. Investment in education is
investment in the future of the country. Globalisation, which is sweeping the
entire world, is all about knowledge generation, and knowledge can only be
generated by well-educated and well-trained human beings.

Sir, today's investment in sducation will pay the country, manifold
in the future. The Constitution should not be limited by the immediate
issues of practicality; it should be based on the vision of the nation. This
sort of tinkering with the Constitution may hurt the nation, in course of time.
Sir, in 1947, when India became independent, some countries like, Malaysia,
China and Thailand had already, something like, 16 per literacy rate. But,
by 1985, they were able to attain cent per cent literacy and our literacy rate
is still 65 per cent. ) don't think even this 65 per cent population can be
considered literate. Most of the people are capable of just putting their
signatures or writing a little bit. | would say, hardly, 15 to 20 per cent are
really educated and really literate, and, hence, have become an asset for
the country. This is really sad and, that is why, we are languishing like this.
Sir, 1 wonder whether this Constitution Amendment Bill is at all needed.
Because judgement in the Unnikrishnan case had almost given -- 1o all the
children of 0-14 years age group - the right to education. Now, this
Constitutional Amendment Bill deprives the children of 0-6 years of their
fundamental right. And the Bill says "The State shall provide free and
compulsory education from 6-14 years”. So, they have excluded children of
the age group of 0-6 years. They have excluded them. The Bill again says
* The State shall endeavour...”, that means, the State shall try. He has
excluded children of the age group of 0-6 years. Why has he excluded
them? if | ask the Minister personally, he would say he has excluded
them because these children are covered by the ICDS. Yes, these children
are covered under the ICDS, but to what extent? Sir, there are 17 crore
children hetween the age group of 0-6 years, and, out of them, seven crore
are Below the Poverty Line. And this ICDS covers only 2.4 crore children,
that means, effectively, almost four crore children Below the Poverty Line
are outside the ambit of this. So, what happens to them? My friends who
spoke before me mentioned about how scientific studies and researches
which have been conducted all over the world and they have said thal at
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the age of (-6 years, especially, 0-5 years, the personality of the child is
formed and the brain is formed. They are the most formative years of a
child, but we are excluding that period. If a child does not get proper food;
if a child does not get proper care at that time, than, even if you admit
him/her at the age of six and start taking care of him/her from 6-14 years of
age, you will not be able to get the best out of the child. Why do we
insist on giving nutritious food to pregnant or lactative mothers? There is
a programme which gives pregnant and lactative mothers nutritive food.
The logic is simple. The logic is that the child, which the mother is carrying,
or, the chiid whom .the mother is feeding, may get good nutrition.
Everybody knows akout it. The Minister knows about it. So, the age group
of 0-6 years, is the most important age group. But stifi they are excluded.
This is very bad. | would urge the Minister to include them in the Bill and
make it compulsory. | am happy that this Constitution Amendment Biil has
been brought forth. | am happy because, as Mr. Faliero said, the
Government has not made any financial arrangement, but once an
amendment is brought, then, surely some NGOs' will go to the court, wil
fle a Public Interest Litigation and will force this Government to find
adequate resources to look after the children not only from 6-14 years; they
will force the Minister and the Government to look after the children from
0-18 years. Because as per the United Nation's Convention, it on binds you
to look after the children from 0-18 years; not just 0-14 years.

Sir, again, this Bill has a great disadvantage for the girl child. |
would like to mention it here as to who suffers the most in our country. We
alt know it; it is the girl chid who suffers the most. There are 15 crore
women who are working in the unorganised sector, and they don't have any
social security or child care service. These women take their children to
the work place. If they cannot take the siblings to their work place, they
will have to leave them at home, and the grown-up children, especially, the
girls in the age group of 8-14 will ook afier the siblings. With this, the gir
child is put to a great disadvantage. Therefore, | would request the hon.
Minister that some arrangement should be made for looking after the
children between the age group of 0-6 years. It may be, creches, or some
pre-school arrangement should be made. Food should be given to them,
and not only food, but they should be looked after there for eight hours so
that the mothers could go to their work place happily. In this way, the
grown-up children who, earier, used to look after the siblings, will have the
opportunity to go to school. Similarly, the Scheduled Castes and Scheduled
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Tribes could also not take advantage of this Bill. There is a lot of statistics
to prove that there is a large number of drop-outs in the case of the
Scheduled Caste/Scheduled Tribe children. in a recently conducted study,
it has been stated that 73 per cent of the Scheduled Caste girl students
drop-out before they reach VIl standard, and 84 per cent of them drop-out
before they reach Class X.  Similarly, 83 per cent of the Scheduled Tribe
girl students drop-cut before they reach VIl standard, and 89 per cent of
them drop out before they reach X standard. If in this era of liberalisation or
globalisation, if the Scheduled Caste and the Scheduled Tribe children do
not have the 10" standard or 12" standard certificate, which would help
themn to get some job and acquire further skill, this globalisation will be of
no meaning, and this community will suffer a lot. Therefore, | request the
hon. Minister, please, do make education compulsory upto 12" standard-it
will become a tool for them - so that these children are able to get a job
and manage a decent fife for themselves. Thank you.

SHRI RAM JETHMALANI {Maharashtra): Mr. Vice-Chairman, Sir, if
this Bill had originated in this House, | would have violently opposed it. But
| always act on the action, that except in the rarest of rare cases, perhaps,
involving a Member's conscience, this House should not really frustrate the
expressed will of the Lok Sabha, That is the only reason why | am going to
vote in favour of this Bill. But, Sir, | must say that | admire the good
intentions of the Government, and, particularly, the good intentions of my
friend, Dr., Murli Manchar Joshi, but it is tried that the way to hell is often
paved with good intentions. The good intentions of the Minister do not
convert a bad law into a good one. This law'is bad. This law will be
counter-productive. This law will produce a volume oOf litigation which no
succeeding Government will be able to face. First of all, Sir, this B,
according to me, is an eye-wash, an attempt to throw thrust dust in the
eyas of the people. Why? A fundamental right is a right for which a citizen
can go to the court and have it enforced. If there is a default, you can get
a mandamus issued. You can get the binding orders issued from court to
enforce it, and those binding orders can also be enforced by the law of
contempt. But what is this so-called fundamental right? A fundamental
right is this : "the State shall provide free and compulsory education to all
children.® If this clause only rested there, there would be some meaning
and substance in this, but *in such manner, as the State may by law
determine.” In other words, Sir, you tell a person that you have the right to
receive from him some money, but the sum of money which you have the
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right to receive from me, | will determine in my intention, according to my
whims, and according to my caprice. This is the fraud of this law. That
this jaw promises nothing at all, except to tell people that we have created
a fundamental right which is nothing, but a totally non-enforceable
something.

Sir, the second thing | want to ask is that, after all, there was a
Directive Principle which was more intense, which was more all-pervading,
than even this Bill. Why was that Directive Principle, which the Constitution
declares to be fundamentat in the governance of the country, not enforced
for the last fifty years? There must be either lack of will or lack of
wherewithal, lack of infrastructure, lack of financial resources. Have you
been able to meet those deficiencies which prevented that Directive
Principle from.being enforced for the last fifty years? Some of my friends
who are sitting there are right that, in 1993, the Supreme Court said, rightly
or wrongly, - according to me wrongly - the Supremse Court often acts
wrongly; the Supreme Court has started legislating for this country; the
Supreme Court has started even enacting the Constitution of this country --
‘education is a fundamental right flowing from Article 21 and some other
Acticles'. From- 1983 il 2002, why was this judgement of the Supreme
Court not followed by anybody? Why was not free and compulsory
eclucation introduced? What has happensd after the expiry of those nine
yoars? Has anybody studied those conditions, those circumstances, which
prevented compliance with the Supreme Court judgement for nine years?
Has any conclusion been reached? Are you honestly in a position to say
that the road is now clear, and we are just going to give free and
compuisory education for the whole country? ...(Time-bell)... Sir, | won't
take more than a couple of minutes. | know that the time is short, But, Sir,
to speak for just three or four minutes on a matter of this kind is almost
frustrating. You also know it.

Sir, if the Government was serious, why. could it not produce g
law? | am not blaming this Government. | am blaming every Government
which has been in power for the last 50 years. If you say that 'you will
provide compulsory aducation and free education in such a manner as the
State may by law dstermine’, produce that law first, let the people see that
this, at least, is the minimum thing which you are going to ensure to the
people of this country, before you call it a Fundamental Right. Sir, this
Fundamental Right, therefore, is a Fundamental Right, the contents of which
are unknown, the contents of which, if they are known, are Hlusory, and
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thay do not exist at all. And, that is why | say, Sir, that this is a complete
eye-wash,

Then, thers is some force in the criticism that the Supreme Court
judgement is really being diluted now, because, the Supreme Court had
tatked of the same kind of right which flowed from the Directive Principle,
namely, for the age group 0-14. Now, you have taken away the age group
0-8. So, the criticism is justified that, as a matter of fact, you are reducing
the right which already existed by virtue of the Supreme Court judgement.
Sir, | will take only haif-a-minute more. Everybody has heard of those
insurance companies. One insurance company advertised that 'we are
going to insure you from adolescence to old age." The other wanted to do
better. So, they said, 'We are going to insure you from birth to death.’
The third wanted to outde both, and said, "We are going to insure from
conception {0 resurrection. This 8ill, Sir, does not even match the second
kind of company because, it laaves out 0-6 category altogether. At whose
mercy, | do not know? .

Sir, | would suggest that something much more serious needs to
be done. Please provide the blueprint of the law before you can inspire
soms confidence. Today, we will vote for this, but t will tell you, Sir, take it
down, that after | am dead, some future Education Minister and a Group of
Education Ministers will be sitting only in the court rooms whera they will be
answering the PILs, over 'a bench has been provided in one school; not
here; a good teacher is here, a bad teacher is there.' You will only be
sitting and working out litigants and spending money on litigations, and, Sir,
at that time, you will remember the dead Ram Jethmalani. Thank you very
much, Sir.
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* Expunged, as ordered by the Chair.
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SHRI R.S. - GAVAI (Maharashtra): I want to recollect the
deliberations during the debates in the Constituent Assembly, when it
discussed the fundamental rnights. | think it is quite relevant. There was a
controversy. Particularly, the Chief Architect of the Indian Constitution, Dr.
Baba Saheb Ambedkar, was rather unhappy regarding the fundamental
rights incorporated in that Chapter. Anyhow, he was wvery rational,
reasonable and believe in the future. Because of the negotiations of Pandit
Jawaharlal Nehru, he entered into a compromise, What was that
" compromise? Let the fundamental rights remain as they are. We will
provide for them in Part IV, the Directive Principles of State Policy. Baba
Saheb Ambedkar accepted it. The controversy was over. But, Barrister
Jayakar, Shri M.R. Jayakar, tried to humiliate Dr. Baba Saheb Ambedkar by
saying, “Dr. Saheb, what have you done? You have done nothing but
signing a post-dated cheque against a bankrupt bank. It will not be
payable. That was in 1950. What was the reply of Baba Saheb
Ambedkar? He said, "I know that the present bank of the nation is
bankrupt. But | am an optimistic man. | believe in the future. A day wil
come when the bank of the nation wili be able to pay and the post-dated
cheque will be payable." In that context, | want to extend my thanks to the
hop. Minister, Dr. Muri Manohar Joshi, At least he has shown a good
gesture, the first step towards achieving the goal set by the framers of the

* Expunged, as ordered by the Chair.
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Indian Constitution. Therefore, you deserve my limited thanks, not unlimited.
| reserve the rest for the future, watching your achievement, whether you
fulfii the goal or not. Let me have that opportunity in future.

Now, Sir, | do not want to go into the details. Much has been said
by the hon, Mermbers of the House., | do agree with them. If the intention is
good, there is nothing wrong. | do not want to enter into the details. Of
course, hon. Members Shri Kapil Sibal and other Members made many
suggestions. | do not want to enter into any controversy. Let us hope that
the goal set by our fore-fathers will be achieved. Hon. Member Shri Mishra
is here. Many friends who spoke for the weaker sections of the society are
here. | will quote the relevant portion only and finish my speech. Article 45
deals with free and compulsory education for children untit they complete
the age of 14 years. Many Members expressed the agony about the
weaker sections of the society. What about the weaker sections of the
society, the Scheduled Castes, the Scheduled Tribes, the Dalits? Dr,
Saheb, Hon. Shri Murli Manohar Joshiji, how has this omission occurred on
your part? What is the omission? See article 46 of the Directive Principles
of State Policy; down below article 45. What is that article? | will read that
article and conclude my speech. That article is 46 which says:

*48. Promotion of educational and economic interests of Scheduled
Castes, Scheduled Tribes and other weaker sections. The State
shall promote with special care the educational and economic
interests of the weaker sections of the people, and, in particular, of
the Scheduled Castas and the Scheduted Tribes, and shall protect
them from social injustice and all forms of exploitation.”

i would like to draw tha attention of the hon. Minister, Dr. Murli Manohar
Joshi, to this. Thank you.
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SHRIMATI VANGA GEETHA (Andhra Pradesh): Sir, | support this
Bill. | have only two suggestions to make. Article 21 (a) stales: "The State
shall provide free and compulsory education to all children up to 14 years.
Sir, children normally complete higher secondary education at the age of 15.
Sc¢, why should we draw a line at the age of 14 years? My request to the
hon. Minister is that it should be changed from 14 to 15 years. This wili
help the children, and they can get the secondary school leaving certificate.
My second point is, Sir, article 45 includes ¢-6 age-group children. In our
country, there are 16-17 crores of children in this age group. | request the
han. Minister that he should consider the children of this age group as well.
Thank you.
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weAlr § ¥9 39 Rwn § gg awd & suwmemy 7egw, § gfr ¥ 99 @y
oAt § mar.g wet fmr & Wdfm gmie B @ § ok onht W ¥ ot & s
@ Tt & wereE A R # Al wxF e {1 @ o F geear &
SIS W 9 39§99 AR ¥ ugeEt @, o 't e & amer § gond €,
W g% & WaT @ ¥E g ard ¢ P gl IR ' ar | a8 FRaY gt
@1 HYHr QRPN U frar & - S € AR uE usell e} UHT golr ¥ st ¥
¥ gEelt AR o PReRT @ dvam &, 9w SEege T ¥, Oof g 8 d9 w0
71 o gf &1 e amwar qeat off O ) R e ff AfdT s TR w
T} gYar o1 JIfFT g9 ¥R, UEcl ¥R I% Weaer W ART €T # W &1 396
fow d Fae v woer @ @ A7 T T WifF 3 A § R o WReRY 7
T Ty A & o) gy oRsw & Wy e el X AW aEl g9 & B fhur &
gga & wAl F fimw 1 &9 & 93 whe, 92 witnm ohv 85 wRtre a@ ug=mar &
IHH Fad FHRT B 5T T8 &1 &, T A9 ¥, wRT anwE f, wEe Hifaefar
¢ feal aoE ¥ 3wt A wwdar &) ¢, QfeT g agy @ v weRt A
A5 | AfET g3 FeEe 9y FE Ul ¥ 5 PT I % 7 e @1 e
adl far) gaw afaRew e wde Rufad & o 7@ T ¥, 78 7o Rufad
T ¥ e o e d ¥ e gR sl @ Twn aww ¥, owearas € €
E R e A aF W garar By R dwast F afeesi & T 96 o @ agd
¥z orRw a8 ft & 5 wpel F Sfooew A & deew i Fl v ao ww &, &
o g Rl 3 R 7 T aifdy AT aw w9 I @ Red e wel ¥
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TEN TH IF &, TE IS U WA F, A § A7 W F @ A Fy on
FET TR ITH @ B I TNE R AT X 9 #

warT arEaT € 5 89 e e ¥ 3 em B
qeey ¥ ¥ g9 99 e afmm & sdww ¥
v R 1 9 waw & i Awd B o 6 o) '
T & e I e A g7 ot 9w wft €1 F o ST 9Eor €
st O A v R R v @ Wy A e &

ot & sigw g REn &Y gv - wre @R o) AR @ RrT @t 2 S &) B
FUR o A g 34 FOR AR Wy u2Y F HO9 40 FOR A afe Remnedt
wfeey fwrs, TE §8 T F siaia i=T ded wme & F
g amuRr T & TG e g F W AR ) B A § e
orar &1 'Y 3 4T B WeR &1 o 5 it & oy Rumar £,
R ot Ty e &, @y T ¥ R 5l g R @ e e & gaeadt
forer & W& arer &, 9% g8 T¢ wnar & ol w9 7 Wt & sRer
AT & AR A @ T & om0 AT &, WU ¥ ST w77 aar &, [ awR
J ada M A & v B IR d I <@ § amwr ¥ 5 aw S fag Wie dR
g Frge Y 9 ¥) g€ SfeAE FER A 2, 3% vued & A

FfF AT WA-31T FAR T T TS Jeaus &1 3a7 § AR - F9R F9Y
¥ o7 fa g @ @ 9w v aar § o gihm & g W aaw §1 wer
i w tE s ¢ v aaRe AR W, T dufedt F awt gERr Eus g
& ug affafy aner &, swfew a9 9% o1 5 g a9 U|T oY F PR 98l i
# frdl afm o @, e fFges s o aeer 8w, 99 A 9 oY U T el
AC arE 7 g | wead Funt ¥ v v g 2 ol T # afiv 97 sR X
Mretadvgr s a v & @ o =T & & 9R 9% ugT "Hdr 2
Sui 7E oggeenr # 1% ¥ 9F Rer afEm o o g B9 qer €, 95 aw & fRoew
gt ¥ gl wdmer I g F A B 9 SR wud oft ey w1 Afker & ot
I gEelt adtIar 31 am war et “fRds doae wE &, a7 90 oiw g
TrReEdl TF § s A Pigfa avh sy ad Rer afemr $ Tem ¥
fienern 9o, S9®T way A gy OO Tw duEgdal 8 Anaw @ S| o
wrfas & & ) Al § o Ay & @ Iinfaw &, 3 wm-ane guR
B, I T FH F FART ST T wHA ¥ | IF W AR-AR ANE AgHEN Gl
T T o @ &, TN @Y FY 'R W onid toanT A Ricers € s @
o WY B9 # IRy, aF wawn geaw B @ aifRe, srage @ g A
e @ TRy, 3W MR W SR 3ES oM @ Y, i e Tt 1fd W
IE A AT R I W Fsw g i e Ao R gr EI e ¥
Y ' 3T | F s arl aga @

x

¥ Ay = W e\ @ o W &,
W S vy ¥, &ad F oA AN wEET # a3 9N aRfuRrar et e
gt fear O FRERT & AR Y YE AW P IR IRGAE A H A A
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WHR AT = WHR # 0T fvor g 9ifdy @t g9 ugeht gouna d 85
gfereg faemr g WWer # avw § Y 15 ufiee e o0 et @t ave |
T AN eNar! 3" B9 g 75 wfva &g ol 25 ufewa www weert @
B @ & N ¥ A, srreht guadla Qraer § 50-50 wirea @9 @@ 39 @, W9
A FHRT ARG @ of ®Y | BRI 3T o1 @y R F€ ol g 9% 1F e
A ylyagar & 39 Ao & Gy, wE Ren o & g Y o Rt N e
WFR 7 aey 78 9 21 &, I8 7@ 3 ¢ & R oy 9= 5 eAR Al &

wal @t A R B G e A, R Y woarw gW Sw ¥ &, & F 9gw
frgan & @y e Ged § fF g8t ¥eT A3 g AR T ¥ ¥ 5 o qw @
o WEEHTE ;T A, A TR BT A F o R wwa wd &1 A fag o R aiw
7 oy fre d@va &) @i & g8 & ord o o sq o wed # siv s B A

JAET FFEET BN | FW a1 BV A9 W) e W v o 5 e wd R st @
T e & Ut 8 &1 999 957 BT 89 a3 7 & wife euRy & swn @
&I WIHH, AR A9 gorAd & aF & amgs! aar g € 5 ey v fmr afimm
H OFS 7 ¢ MY I9) Ay Jue o R e e oeHww @ @ AR W
AEA T B IR W P A ) o A B o T & F s B wo R
Tar wEar § & gud owg aga we §1 g3 5w wer & B Bridge all gender
and social category gaps at primary stage by 2007 and elementary
education level by 2010 g% We¥ T8 Vo N @7 Jaae & aé & & &9 gad
I G431 B TROE FN, TY TN | THA I ol FrriRor feam & ofw soet aw
s gt Jrft B R a9 B v avert A A ¥ au e T &, ST @l A
¥ &= ugd fHT T ¥ ST W A deeee wee, WE[ee §1g9 & wrl § fn @
g & o wEl AfRRanst A e @) X ¥ ogd o & 3oE fov fred W
110-6 #T TGX T AT #oR A ¥ FTHH IE-N 79 WHN gt FeA AR
¥ 3-89 ww 9= O R o o £t oot SEee weerar et fE e we
A ¥ e 0T w9 € 99(E 39 O o o Jaew wé ¥ gd ot
IR IR AER ¥ FE9 UTg 6 eRig o0Y ¥ ot &wr wdt W o) ggan far ar
7 A avar @ Ama B @ ward a9ar ¥ TR FAR A gF wfeArs 7F & %
S e T Tl @t W R aw o dwml g 1 ofwn wdfen st o
T WA ¥ AregH ¥ g &, 9if o  wen T # | S earad &)
trar ) Rar) o R oEl @ wweR wive &, e o e i @ e o @t A
T | 9 #) R W L (EmeE). .

Y. IriTaTer Aved ;A off Aoy Y € frm wife awr ol &

1. el 7Y el A w1, &F FE IR € R ' Iuwr @A
f o Rar ¥ 39 IR 7Y ST A A8 o N ¥ 5 77 09 & o S o
&N, ATPR &7 =T zAN TET W afy 97 @9 g fear o wF | Rrar dure,
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A Arfte 2ot § ¥ o o, 97 W g Aiwer &9 8 TErl iy 1o
oy 7w g B A & 39 AT B A ¥ § anud At &% oW s

Ll
Feo ¥few & snumt g SnarEET wRar | AT gEe HW T qenr
e, v 9 B uEtthe fBen @t g gied Rew & s R
& T ART we R ey &, Rife 7w o It @ wfafife
gafre A ¥ «gd smwegds S Trew § & a0 ST WERT woam
I FIF IH a9 F o o Ry & 5 5 w F o e R
4

|
3
3
]
g
:
i
;
g
i
4
#

e BT 1 Rrglaa o ago et e ¥, 9w B w0, afew wa dw § 5-
10 | o AGH R 7F 20 FRI$ 9% @l P T FER 39 F IS TS B
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Ll
0 aaer ot g 2. asf 5 & fog Ry amwen o g & ol o waw T
IEF T Ry sawen 31 g 2) Treie & ard Jore | R iy sh b of
i ; o B @ AR wel e Ao @ &, e W
NEmET R wogEr R F w A gl diww
IEHT IUAT FIN ) T AE F TH I N ax % ¥ iy & a5 A €
' WA A A B e & @ I T v ol ax
yrft & & v draer A oEen A W, e # wawn 9 & Of ST 98
argfaen ? I TEd g0 IF fag grmr R
wfmgal T et & o &7 Sawr g a T £

¢ T v A & Rrd T wER e T 8| Afb e 9w @ &,
freme & ol onft a7 Faa FYoN) AH, TXEHH AYEE & Amaw / TE BT T ¥
I FiATHe g # wwwRa ¥ THar B Mt &R # o ) 97 99 BN
TIF IET 7 ® €

arfl ¥ qarr T4 f O EERT Rmn &1 IR & ¥ 989 uge 4 wRAT 'Y
T T R e a9g we T B A whiwan € fF oaw Swen) w98 & wife
1983-84 ¥ e & I &7 3.14 ufowa @ B ver o, 1984-85 F 3.35 AT, 1985-
86 ¥ 3.49, 1986-87 ¥ 3.41, 1087-88 ¥ 3.73, 1988-89 ¥ 3.73, 1989-90 ¥ 3.93
afr 1999-2000 ¥ Rages TWe 4.31 ufdwe aR 2000-2001 @1 4.11 wfawa|
il q¥ aies et @ wram gE ot deiaw @ oo anwr Wl AN Pl @
Y feaw 6 wired &9 e & SR a@d w7 @ #1 7R § aF " € R wer &Y
e A N w5 F w7 6 ufdva et fFr o Tty oo e e wEg s @
v orad gur froft wd 9 afwa 9@ PR 'R 2w § fimw w g O B9 P
¥ 39 oA TEQgAl & RER W |d, o W A% o 9a, vaafuffed o
WEFT IR e oo R N v v Y | A wod E M e e & &1 &
1 957 A/ wF w1 € R oW AW A w70 B e & g R aE daw
# Ry wreuE R far wie iR ax R ¥ g gPiRea ax Rar g & o o)
oy faer e §1 AfET g2 g @ 5 @ v e W e @ ar 99 U
fear v @ el <ot & | @' I 3 sarET fiem &) g9 R wureT e ST s
e E ¥ Brn & oo ¥ WA e A ' 9 o) @ £

39 T% way wror & 5 L (=)
Y AT HER 8 T

AR R SR . R AgA & S AFa € o g
Feelie B ol ¥ #Y g wrgde aoe REr gy &1 F o sEa
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Ay I T TE {1 A prd Ao rewd 7 &t ondl 7w wE T & 6 9 18

g ar
grdlee 9§ feferad 8, gua wyer & e
w7 &7 IEF St ¥ gfrar ¥ oida Ren A s 6 ot TR
g B ¥ 5 9 2, afw afdwiv 39 F o7 6 o @ WA

%
3
r: A

mlmmmﬂﬁwwﬁmﬁl 5-6 ¥ % B A AN € AT/ qE
waus &, 39 = H A, e Al & 6y e o J=n aF e B @
sl gfar ol avw 97 a5 v & iR Rmn @ R to geer & Rraer e oar & 6
TR B e | 3 argee o Y oI, T W @IeR S 4 | §'
Fer fr oz o & R 3o R o, @fF $ frwr wg? ww oz difow
wer & w0 ¥ 2 R 997 @ gw |@vg stm? F gt g wamn § B oamw
FRANA U I 6 a9 98 A g F 7o A F=ell, 2001 A FH0mFT F ATER
15 09 78 ar@ &) ¥ 26 ufewa @ 3w s A A O Y F AW e A,
ot 4 #Ts 30 o@ T WA # A v ¥ Y E oapw e f wdw ' an
w® & iy o s, o W ¥ 2 s 96 o Tl B E
e o &) anh f vo IS 33 @ Er AT &, A AR FH T F A
#1 Z3 AEE 3 o Iwd gfie & oft @ewer avnL 39 W F 9gT faw e
R o 3 5 T 9 0F s TR Yt & ommeren ¥ SRS &R A, W
Qﬁmﬁ}%mﬁ?ﬁmmaﬂiﬂﬁm#maﬁlmwwﬁmﬁm
7 AR I T wE % -- According to the NPERC, ‘articles 39 (f), 46 and
47 of the Constitution lend support 1o its interpretation.’ Tt 45 anfésa o
o e # W F 9wd W ¥ W @asd & [ “"Consequently, NPERC
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recommanded that the scope of Article 45 should be enlarged to include
ECCE. While making a departure from an interpretaticn, which was heid all
along, it would be necessary to consider the implications of the new
interpretation.* & gevrevE &) 919 AR g T9 vioRant o A B8, oY 79
97 e Frer & el & o gt art A o & L. (QEeM)... et S e ar
7 aga gt ¥, 7@ 7% seq & £ "The nation as a whole, and the State
Governments in particular, are still struggling for the achlevement of UEE for
6-14 age group. Accordingly, the implied additional responsibilities of
compulsory and free ECCE for the 0-6 group would impose an unrealistic
target which would be difficult, rather well neigh impossible to achieve in
the foreseeabls future. The NPERC itself, in Para 5.11.0, noted the
magnitude of resources needed for the universalisation of ECCE, and
concluded that Government cannot considerably mobilize such vast
resources. According to the NPERC, even providing rescurces for the more
limited coverage, envisaged by the Plan of Action, would be difficult, and it
would be necessary to motivate non-governmental resources.

A N fyERe it 15 97 e 37 d@wg 9 & o T e o
frepe e oY 2@ ¥ o 3w & fag B w9 A T fF onf g gw X S
wide CopFY ¥, 99 & e sfew g st W@ o srfeen oy
7 PRve gl F w oN 99 F g & far of dome g | g9 ove g
A . NAw & R o R ¥ o@ 9w § aga A3 § ofew @ £, afe
¥q g F T X g9 & R ox R &1 wetew, 09 oy W & wst 7 ¥ faw
79 A 7 & @ o, AfFT F A T fF aw A AgT T i B A S eI
IY &1 FW 7 dR-edR 957 R av Ry &

I WEIST, UF 9gd £ ugayul @ Jorft ot fow ¥ F wEwa g
aﬁvﬁmaﬂmaﬁ&waﬁmﬁaﬁm? g 9% ¢ 5 R 1.A0A F
¢ wEEPl F B WY o 7€ T F ey AW dwer e wiRe ) wEs,

talw Wﬁ?WWWW??ﬂﬁN

el # it a9 o &, 7T A T vy 497 B €, uEes SR AR
Sl & SR gl A gy wnEr B el &) S e, TR ge i 9 A
AT 8, R IW FT g9 TG freuym ¥ AY 9oy wwr & @S9 7
ot e 7 gar £, a7 e 7 I & R AR @ gww YE R T & -
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e @ IR B FHEHT 57 T8 gergar wY B Qe 7 2@ & e
T B TWE B QR M & TF | HEIG, §H IRE T8 & gRgARANT B FwRd
t | wET @ Wi @ & Afadr ¥ IepEe § ARa o 9@ swnerr el 2, AR
39 & wamar anft g @ A dmfRar € AfE awl & fag woraas £l R 9w &
TR A oy 7€ & @ 7% o wreen & T8 @ wad & | @) §% & 0@ usq 9%
t iRz wEAw § T W dAew ¥ e o uet gd &) s w@ren v,
fimer R frea 59 e [ a™ & W@ €

SHRI KAPIL SIBAL: Mr. Vice-Chairman, Sir, we are not discussing

the health issue. We want to know from the hon. Minister whether the
children between the age group of 6-14 have any fundamental right or not.

Suavreaw ($f o wdlr ) © 97 oot ¥ didew Faw wx @ E

SHRI KAPIL SIBAL: He is not replying to the point that whether the
children between the age group of 6-14 have the fundamental right to
education or not. T A AW ifig) ... (=HEaTs)...

1. et weY A wEiRe, B gur-EvE an fagel et eaw fear @
ik early child care & R ¥ g7 #aRT gfcdior ¥ |
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SHRI NILOTPAL BASU: Mr. Vice-Chairman, actually, | would not
have risen 10 speak. But, | am compelled to do so because of the kind of
contempt that the Minister has shown towards those Members who have
raised the question of children in the age-group of 0-6. Now, all of us are
aware that a child coming out of the mother's womb cannot go to school.
Everybody knows, So, when we talk of the right to education for the
children in the age-group of 0-6 years, we consider that that will be a part
of early child care. Do you mean to say that our Constitution-makers who
drafted article 45 were not aware of this when they made this formulation of
'up to 14 years of age'? Please respond.

SHRI EDUARDO FALEIRO: Sir, while speaking on the Bill, | had
raised this point. | said that on 5" of April, the Supreme Court had stayed
the operation of the new curricuium, and also the publication of new text-
books, in furtherance of the new curriculum. ...{nferruptions)... So, now, the
position is like this. . (nterruptions)... Just a moment, The parents are very
much worried. And, as | had mentioned, they have come to me and other
Members of Parliament saying that ‘'there are no books." Therefore, | would
like to know whether you are re-printing the old books, without any
deletions. Are you doing it with a sense of urgency?  That is my first
question,

THE VICE-CHAIRMAN (SHRI SURESH PACHOQURI):  Okay; you
have made your point.

SHRI EDUARDO FALEIRO: By the same decision, the Supreme
Court had directed, by necessary implication, that the Central Advisory
Beard on Education (CABE) be re-constituted. My question is : When will
you reconstitute it, and when will you have the first meseting of the
reconstituted CABE?

SHRI RAVULA CHANDRA SEKAR REDDY: Sir, while participating in
the debate, | had made a request that instead of 6-14 years, it should be
6-15 years since a student gets secondary school certificate at the age of
15. So, | would like the Minister 1o throw some light on it. ...{interruptions)...

.yt . TAFAR (AT WY WX, 96 6 | 15 W I I T8
T & | A N 39 W e < LLL(SEEE). .

SHRI KAPIL SIBAL: Sir, | have to seek two small clarifications.
The first clarification is this. By virtue of the declaration made in
Unnikrishnan‘'s case on February 4, 1993, the right to education was
declared a Fundamental Right, till the age of 14. By virtue of this law, that
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right has, in fact, been taken-away. Today, the law says that it will only be
enforced once another law is put in place. So, will the Minister please
respéhd to this? In the year 1993, it was an enforceable Fundamental Right.
Is that right enforceable in the year 20027 Please answer that question.
This is my first question. The second clarification that | would like to seek
is this. The Minister has, throughout, been talking about meagre
resources. | want a clarification from the Minister. Is a Fundamental Right -
- any of the Fundamental Rights -- dependent on the resources of the
State? Please answer that. Because once it is a Fundamental Right, the
question of meagre resources does not arisa, since it is a right that can be
enforced. So, please clarify these two points.

DR. T. SUBBARAMI REDDY (Andhra Pradesh} : Sir, in the year
1996, in the Lok Sabha, | moved a Private Member's Bill.

THE VICE-CHAIBMAN (SHRI SURESH PACHQOURY: You cannot
quote the Lok Sabha.

DR. T. SUBBARAMI REDDY: Sir, | am referring to it to remind
about the commitment made by the then Minister, in the Lok Sabha. At that
time, the then Minister of Human Resource Development committed in the
Lok Sabha that he would provide sufficient funds, at least, for primary
seducation. Though the Government did not agree with the Bill, the Minister
committed this thing. | would like to know the action taken on the
commitment made. Ara you going to allocate funds, as per the
commitment given by the then Government, on the question of providing
education?

it witw-ag-A17 wllw (o0 afx ool : o TEw SuRAT e, @A
Wty W o e A 9 A A € X aga oh Ty €, T R &
FEEAE A A gy T8 &) AT € @ ey §, A or e A W™
W & MY AR ow Hoq W Ivad A Tvw Som & @ 3w W 2w ¥ foro areh
T ¥t o g @ B e b Wyl oY & 3, Re notiew o Tt
TN 75 & &7 avg A wumr Ad | I A ® fF Re b # ag
#¥w w o ofR Re § o @t ¥ g3 gy e &, H TR B @ B
& wragdra #§ 2 o £, 9§, T9e IRt A9 aanda?

DR. M.N. DAS {Orissa) : Sir, | want to seek a simple clarification
from the hon. Minister. Every year we are adding the entire population of the
Continent of Australia to the democratic map of India. This year alone, 15

t Transliteration of the speach in Parsian Script is available in thé Hindi version of the debate.
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million children will be added to our population. By 2008, these children will
be knocking at the doors of the primary schools. Wil any Government at
the Centre and at the States be able to construct new primary school
buildings for these 15 million children? We support the amendment, but we
should be very practical.

1. qRen AT Al STy SR, We® ure WY OF oEr T ¥ fF EW
Arager @ e g 3, 39 at § & wE awa g 5 3 ad 5 e 8
TR, g Sust iR 7= § Ay 5 39% auR o frer F affy w9t 2
AR 7 IEE W9y Fh ¢ | e R o9 & R @ evr agd § 1w omar oy
& o o 0 o F e s em & g Riar o fgr mar a1 Iuer & AW
¥ W wH, od P EE o= affal ® g o aEd dar ol s dve
tFNe § v faur df 38 F 9T AN sy B & o @ enifad a3 &
foq | gafery gy frar wan fF oy aver @ 4 2 & Sragdd @ dar e Wi
v i draEds o f) T aveR € U, F FE o | uAeat &t e &

st wrie-9g-41 wiftes. Fewerd @t & & afee)

Z1. geh a9 Sl Pl &) wvew ot @ siR TR o s s
v, gafa e @ g dreer e & R e & o Reelled st 9w o
¥, SW W WY 9% 7% UE" 9F ) IR TS a94 ¥ ¥ R {guw @A awwa
erfl, |eT FR, FhE wew we 5 g9 oY JuR PRY MR e 59 e |
T R AR IER T O ¥ &, A 79 IEF oy g &, 9% §9 Y wH |

1. AR 9. TSAPHR 6 F 15 BT O wHwT I #, 9F 7

1. et e St a7 e @ W Al ¢ i IR gE WY e @
yawen B € &, TE 14 T TF A TS ¥ oM OF 14 a9 &, B IR wrd o
HE e 5 14 3t 78 9 15 @ B TR I ww vt A aw ww oh
TR ot g9 15 M IR AN, AFT T A TF 6 F 14 | A FHART TIgTS AR T
s 2, OF W% RAm | 7E 14 e € ¢ 3 oo Al A 7% 99 w5 R 18
HTE TF gdT AT AT OEG, O A #1 A W giewor #)

ot eraay sy T A @ T (FmEE)..

SHRI KAPIL SIBAL: Sir, you have signed the Convention on the
Rights of the Child. There, the child is defined till the age of 18.

1. gYel) ey wrelt : R, @=bed &, anfl ugaw AT €|
oft = iy ;. gumAEnEr o, g8 =€ e T % 18 | @ 9= #E

t Transliteration of the speech in Persian Script is available in the Hindi version of the debate.
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WP 1T, 9 oEr T B 15 9 o of g 84t arq ot T ) oo, 6w @ a9
108 g &, 9% oF & Sy

DR. MURLI MANOHAR JOSHI: Aricle 28 -- Convention on the
Rights of the Child -- states: "Parties recognise the right of the child to
education and with a view to achieving this right progressively and on the
basis of equal opportunities, they shall, in particular, make primary education
compulsary and make it available free."

SHRI KAPIL SIBAL: Please read the Convention of the Child,
Child there is defined till the age of 16 years. Please don't make a wrong
statement. | am aware of it.

DR. MURLI MANOHAR JOSHI: 1 am alwo aware of it.

SHRI KAPIL SIBAL: There the child is defined till the age of 18
years.

7. et AAvE Sl : gfrr & aga 92 2w 14 w9 A
»ft wRe Rrae : 35 i a7 2

=1 e weT Sl #w 14 A A € 39 W X 14 |1 "R 2
yfémpie & ST 14 9F & AFE & fav & gud amuwr wr IRy &7
W AT R 6 20 Wie a@ ANY, IR W {1 o) @9 20 9 Wi SN ar
frar 91 wear &, g8 N 2@ wfew | 50 9t § w9 6-14 W 9% &Y A€ OiY, I
HE T & F 6-18 99 oY WeWcd e oY Sy, §E @Wg A8 & FrE
wWEFIRT T HIFATI TH TG 309 o & & - "Be practical”. gz’ @t 78 w1
T TET & fF T 77 S 6-14 IR X €, TF N siifeead ¥ Ul WRE g FEd
£ f¥ 6-18 &v &y, = ag Macaa em? w8 o HReA = ity ¥ smgah
T B FHA TEL O €T g | FT O SRS @l iRy | @ o dreew @ ward
¢, 99 W ag =at 29l o aw $ARAT argw F e o uEy §, 9% 399
TR Ad ¥, 99 W B O ¥ T8 I Ve & Y B W)

SHRI KAPIL SIBAL: Sir, he has not answered my question. In
1893, it was a fundamental right. What is the status today?
...{imterruptions)... In 1993, the right to education was a fundamental right.
...{Interruptions). ..

THE VICE-CHAIRMAN (SHRI SURESH PACHOURIY: Please take
your seats. fas wi @l @Y 309 UvE @ 9o} g Fom &, SAe 53 of
T § R w9 o (@A),
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. A FAEY A : AT, WY BT sYedw 41 FEar € -

"The State shall, within the limits of its economic capacity and development,
make effective provision for securing the right to work, to education
.. "linterruptions)... @t WRET g AT ® fF soAite PR & enfas @t
e Tfey ...(auE)...

gewreaw (o) ¥ oY) - R A, A= ol g F et S A
o (EEEM)...

SHRI KAPIL SIBAL: We want a statement from the Minister. Mr.
Vice-Chairman, the point that | raised was .. {nterruptions)...

SHRI PRANAB MUKHERJEE (West Bengal) : Sir, the question is
very simple. The hon. Member wants to know what will be the effect of the
judgment of 1993 in the Unnikrishnan case where the Supreme Court
indicated that education is a fundamental right till the age of t4 years. The
hon. Member wants to know whether, after the passage of this Bill, that
fundamental right is going to be diluted or not. Simply he has to clarify this
position.

1. IR AR Sl @ IRY g S gy TE ¥ R ey wEaf
af & | O a9 a7 ¥ fF 9 snféww 45 on, 3EH early child care and education
T o

SHRI KAPIL SIBAL: Article 45 has nothing to do with it.

F1. el wrey A ¢ o O SHET UE wT W@ A | SHSt g I At
# gieT ...(=@EM).. 9 39 9 aF g9 Aifag L (FEEr)...

SHRI PRANAB MUKHERJEE : It is not fair. We are now considering
a Bill which you have brought. You please answer the limited point. If you
say you have to consult the Law Minister, let the Law Minister answer it.
We would like to know that. Many lawyer-Members have raised this issue.
What will be the resuit of the passage of this Constitution Amendment,
inserting article 21A, giving a duty to the parents, by adding article 51A(k)?
.Unterruptions)... | am repeating the limited question. What will be the
status of the judgment of the Supreme Court in 18937 If you say that it will
not be diluted with the passage of this Bill, please say that. if it is neutral,
please tell us so.....{inferruptions)...

DR. MURLI MANOHAR JOSHI: Even after the judgment is there,
the words "according to the sconomic capacity”, to the best of my memory,
occur in the Unnikrishnan case judgment. ...{nterruptions)...
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SHRI KAPIL SIBAL: Sir, | will give you the sentence. It says, "The
right to free education is available only to children until they complete the
age of 14 years.” It has nothing to do with economics. This is a declared
law. ...(Interruptions)...

DAR. MURU MANCHAR JOSHI: Whenever they were asked,
Wnterruptions)... 1t is left for the State Governments and public spirited-
persons to take it up. ...{nterruptions)...

SHRI KAPIL SIBAL: Please answer whether that status stands
today. This is a declared law.

DR. MURLI MANOHAR JOSHI: This is the law now. After passing
this Amendmaent, this becomes the law.

SHRI KAPIL SIBAL: If after the passage of this Bill, this becomes
the law, it means that we will wait for ancther law for it to be enforced.
What the Supreme Court gave us, you have taken away, and we charge
you with that. ...Ynlerruptions)...

DR. MUARLI MANOHAR JOSHI: Today, to the best of my
knowledge, the economic capacity is there. ...(nterruptions)...

THE WVICE-CHAIRMAN (SHRI SURESH PACHOURI): Please take
your seats. ...Unlerruptions)...

SHR! NILOTPAL BASU: Let the Law Minister clarify this law point.
.(nterruptions)... It has an adverse effect on the people. ...(nterruptions)...

THE VICE-CHAIRMAN (SHRI SURESH PACHQURIY: =fag, ag anasr
qrg ¥ Wor &%) Please take your seats. ...(nterruptions)...Please take your
seats. .. {interruptions)...

M a7 fow (wer w3w): Summy A, a9 Are wrEEd) L (EEaE)...

SHRI PRANAB MUKHERJEE: We admit that the Minister cannot
answer. ...(nterruptions)...

Iyemy (o gro v l): apR e Tl aeme oo d o Rufy i
§ o SHET I WY AEH B A9 F B o wwar ¥ L (EmEae)..

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): ¥ amy 4o
FA | - Please take your seats. ..{nterruptions)... Please take your seats.
<rterruptions)... | will now put the motion for consideration of the Biit to
vote. The question is:
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"That the Bill further to amend the Constitution of india, as passed
by the Lok Sabha, he taken into consideration.”

The Howuse divided.
THE VICE-CHAIRMAN (SHRI SURESH PACHQURI):

Ayes - 158
Noes - Nil
Ayes - 158

Abrar Ahmed, Dr,

Agarwalla, Shri Parmeshwar Kumar
Agniraj, Shri S,

Ahluwalia, Shri 8.8.

Ahmed, Shri Sk. Khabir Uddin
Akarapu, Shri Sudarshan
Anand, Shri R. K.

Anil Kumar, Shri

Apte, Shri B.P.

Arya, Shri R.N.

Azad, Shri Ghulam Nabi

Azmi, Maulana Obaidullah Khan
Bachani Lekhraj, Shri

Bagrodia, Shri Santosh

Bairagi, Shri Balkavi

Barot, Shri Jayantilal

Barupal, Shrimati Jamana Devi
Basha, Shri 5.M. Lal Jan

Basu, Shri Nilotpat

Bhandary, Prof. Ram Deo
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Bhardwaj, Shri Hansraj
Bhardwaj, Shri Suresh
Bhattacharya, Shri Manoj
Bhendia, Shri Jhumuk Lal
Bohidar, Ms. Pramila
Bora, Shri Indramoni
Borgohain, Shri Drupad
Brahma, Shri Urkhao Gwra
Cariappa. Shrimati Prema
Chatterjee, Shri Prasanta
Chavan, Shri Prithvirgj
Das, Dr. M.N.

Deora, Shri Murii
Deshmukh, Shri Nana
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.

Falsiro, Shri Eduarao
Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gavai, Shri R. S.
Gnanadesikan, Shri B.S.
Goenka, Shri B. P.

Goyal, Shri Vedprakash P.
Gyamtso, Shri Palden Tsering
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Hiphei, Shri (Mizoram)
Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram

Joshi, Shri Kailash

Jothi, Shri N.

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kalmadi, Shri Suresh

Kanshi Ram, Shri

Karan Singh, Dr.

Kashyap, Shri Ramdhar
Kaur, Shrimati Gurcharan
Kaushal, Shri Swaraj
Kaushik, Shri Rama Shanker
Keishing, Shri Rishang
Khan(Durru), Shri Aimaduddin Ahmed
Khan, Shri K.M.

Khan, Shri K. Rahman
Kidwai, Dr. AR.
Krishnamurthy K., Shri Jana
Kshatriya, Ms. Alkaben Balarambhai
Lath, Shri Surendra
Mahajan, Shri Pramod
Mahajan, Shrimati Surnitra
Maharaj, Dr. Swami Sakshi Ji
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Maheshwari, Shri P.K.
Maitreyan, Dr.V,

Malik, Shri Harendra Singh
Manmohan Singh, Dr.
Man Singh, Rao

Maroo, Shri Ajay Ku.
Maya Singh, Shrimati
Meena, Shri Mooichand
Mishra, Shri Dina Nath
Mishra, Shri Janeshwar
Mishra, Shri Kalraj

Misra, Shri Ranganath
Mukherjee, Shri Dipankar
Mukherjee, Shri Pranab
Muliana, Shri Faqir Chand
Murthy, Shri M. Rajasekara
Naidu, Shri M. Venkaiah
Nandi Yellaiah, Shni
Narayanan, Shri P.G.
Narendra Mohan, Shri
Panda, Shri B. J.

Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal
Parmar, Shri Raju

Pate!l, Dr. A. K.

Patel, Shri Ahmed
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Patel, Shri Keshubhai S.
Poojary, Shri Janardhana
Poulose, Shri C.O.

Prasad, Shri Ravi Shankar
Punj, Shri Balbir K.
Raghavan, Shri V.V,

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Rajagopal, Shri O.
Rajasekharan, Shri M. V.
Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Rao, Dr. Dasari Narayana
Rao, Shri K. Kalavenkata
Rao, Shri K. Rama Mohana
Rashid, Mirza Abdul
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Dr. T. Subbarami
Reddy, Shri Ravula Chandra Sekar
Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Roy, Shri Tarini Kanta
Samal, Shri Man Mohan

Sankaralingam, Prof. M.
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Sarma, Dr. Arun Kumar
Sharda, Shrimati Savita
Sharig, Shri Sharief-Ud-Din
Shourie, Shri Arun
Shunmugasundaram, Shr R.
Shyam-Lal, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra
Singh, Shri Jaswant

Singh 'Lalan', Shri Rajiv Ranjan
Singh 'Surya’, Shri Rajnath
Singh, Shri Bashistha Narain
Singhal, Shri B.P.

Singhvi, Dr. L.M.

Sinha, Shri Shatrughan
Sirigireddy, Shri Bama Muni Reddy
Sivasubramanian, Shri S,
Soni, Shrimati Ambika
Sushree Devi, Shrimati
Swaraj, Shrimati Sushma
Thakur, Shri Ekanath K,
Thiksey, Shri Kushok
Thirunavukkarasu, Shri C.P.
Trivedi, Shri Dinesh

Vanga Geetha, Shrimati
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Varma, Prof. BR. B. S.
Vijaya Raghavan, Shri A.
Virumbi, Shri S. Viduthalai
Vora, Shri Motilal
Yadav, Prof. Ram Gopal
Yadav '‘Ravi', Dr. Ramendra Kumar
Yadav, Shri Vijay Singh
Zahidi, Shri Khan Ghufran
Noes - Nil

The motion was carried by a majority of the total membership of the
House and by a majority of not less than two-thirds of
the Members present and voting.

THE VICE-CHAIRMAN (SHRI SURESH PACHQURI) : We now take
up clause-by-ciause consideration of the Bill. In Clause 2, there are six
amendments - by Shri V.V. Raghavan, Shri Manoj Bhattacharya, Shri Ravula
Chandra Sekar Reddy, Dr. Dasari Narayana Rao, Shrimati Chandra Kala
Pandey and Shri Rama Shanker Kaushik.

SHR! V.V. RAGHAVAN: Sir, | move:

7. "That at page 2, for lines 2-4, the following be  substituted,
namely:-

"21A (1) The State shall ensure provision of free education
of equitable qualily for all children until they
complete the age of fourteen years, including
earty childhood care, education and related
services.

(2) The State shall, upon coming into force of this
Act, allccate all financial resources that are
necessary 1o achieve this Fundamental Right from
the Consolidated Fund of the Unicn and the
States.®

SHRI MANOJ BHATTACHARYA: «Sir, | move:
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8. That at page 2, for lines 2-4, the following be substituted,
namely:-

*21A  The State shall provide free, compulsory and
quality education to ‘all chidren up to the age of
eighteen years, including the early childhood care and
education.

21B The State shall ensure same standard ‘of guality
education to all children up to the age of eighteen years.

21C The State shall ensure to implament the provisions
of articles 21A and 21B within three years from the date
of enactment of this Act.”

SHR!I RAVULA CHANDRA SEKAR REDDY: Sir, | am not moving
my amendment.

DR. DASARI NARAYANA RAQ (Andhra Pradesh): Sir, | am not
moving my amendment.

SHRIMATI CHANDRA KALA PANDEY: Sir, | move:

11. *That at page 2 for lnes 2-4, the following be
substituted, namely:-

"21iA  Tha State shall provide free and compuisory,
equitable and quality education until the age of fifteen
years.

s 77 viww Wi : Syemay AwEg, Av o dene & 97 aga @ T
T vrer W vF v & & e v god wiw Al S R e s,
e o o R - ¥ 2w o oo ) R @, o o ager e ar e &)
Herzy, & I8 Wy qa 7E W w |

THE VICE-CHAIRMAN {SHRI SURESH PACHOURI): | now put the
amendment, No.7, moved by Shri V.V. Raghavan to vote.

The amendment, No.7 was negatived.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURIY: | now put the
amendment, No.8, moved by Shri Mancj Bhattacharya to vote.

The amendment, No.8 was negatived.
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THE VICE-CHAIRMAN (SHRI SURESH PACHQURI: | now put the
amendment. No.11, moved by Shrimati Chandra Kala Pandey to vote.

The amenament, No.11 was negatived.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): I now put
clause 2 to vote. The question is:

That clause 2 stand part of the Bill.
The House divided.
THE VICE-CHAIRMAN (SHRI SURESH FACHOURI):

Ayes ... 158
Noes <o Nil
Ayes - 158

Abrar Ahmed, Dr.

Agarwalla, Shri Parmeshwar Kumar
Agniraj, Shri S.

Ahluwatia, Shri S.5.

Ahmed, Shri Sk. Khabir Uddin
Akarapu, Shri Sudarshan
Anand, Shrn R. K.

Anit Kumar, Shri

Apte, Shri 8.P.

Arya, Shri R.N.

Azad, Shri Ghulam Nabi

Azmi, Maulana Obaidullah Khan
Bachani Lekhraj, Shri

Bagredia, Shri Santosh

Bairagi, Shri Balkavi
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Barot, Shri Jayantilal
Barupal, Shrimati Jamana Devi
Basha, Shri S.M. Lal Jan
Basu. Shri Nilgtpal
Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhardwaj, Shri Suresh
Bhattacharya, Shri Manoj
Bhendia, Shri Jhumuk Lal
Bonigdar, Ms. Pramila
Bora, Shri indramoni
Bargohain, Shri Drupad
Brahmé. Shri Urkhao Gwra
Cariappa. Shrimati Prema
Chatterjee, Shri Prasanta
Chavan, Shri Prithviraj
Das, Dr. M.N.

Deora, Shri Murli
Deshmukh, Shri Nana
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manchar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.

Faleiro, Shri Eduardo
Fernandes, Shri Oscar

Gautarn, Shri Sangh Priya
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Gavai, Shri R. S.
Gnanadesikan, Shri B.S.
Goenka, Shri R. P.

Goyal, Shri Vedprakash P.
Gyamtso, Shri Palden Tsering
Hiphei, Shri (Mizoram)
Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram

Joshi, Shri Kailash

Jothi, Shri N.

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kalmadi, Shri Surash

Kanshi Ram, Shri

Karan Singh, Dr.

Kashyap, Shri Ramdhar
Kaur, Shrimati Gurcharan
Kaushal, Shri Swaraj
Kaushik, Shri Rama Shanker
Keishing, Shri Rishang
Khan{Durru), Shri Aimaduddin Ahmed
Khan, Shri K.M.

Khan, Shri K. Rahman
Kidwai, Dr. A.R.
Krishnamurthy K., Shri Jana
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Kshatriya, Ms. Alkaben Balarambhai
Lath, Shri Surendra
Mahajan, Shri Pramod
Mahajan, Shrimati Sumitra
Maharaj, Dr. Swami Sakshi Ji
Maheshwari, Shri P.K.
Maitreyan, Dr.V.

Matik, Shri Harendra Singh
Manmohan Singh, Or.

Man Singh, Rao

Maroo, Shri Ajay Ku.

Maya Singh, Shrimati
Meena, Shri Moolchand
Mishra, Shri Dina Nath
Mistira, Shri Janeshwar
Mishra, Shri Kalrgj

Misra, Shri Ranganath
Mukherjee, Shri Dipankar
Mukherjee, Shri Pranab
Mullana, Shri Fagir Chand
Murthy, Shri M. Rajasekara
MNaidu, Shri M. Venkaiah
Nandi Yellaiah, Shri
Narayanan, Shri P.G,
Narendra Mohan, Shri
Panda, Shri B, J.
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Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal

Parmar, Shri Raju

Patel, Dr. A K.

Patei, Shri Ahmed

Patel, Shri Keshubhai S.
Poojary, Shri Janardhana
Pouiose, Shri C.0.

Prasad, Shri Ravi Shankar
Punj, Shri Balbir K.
Raghavan, Shri V.V.

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Rajagopal, Shri O.
Rajasekharan, Shri M. V.
Raikumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Raoc, Dr. Dasari Narayana
Rao, Shri K. Kalavenkata
Rao, Shri K. Rama Mohana
Rashid, Mirza Abdul
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Dr. T. Subbarami
Reddy, Shri Ravula Chandra Sekar

306

[14 May, 2002)



(14 May, 2002 RAJYA SABHA

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Roy, Shri Tarini Kanta

Samal, Shri Man Mohan
Sankaralingam, Prof. M.
Sarma, Dr. Arun Kumar
Sharda, Shrimati Savita
Shariq, Shri Sharief-Ud-Din
Shourie, Shri Arun
Shunmugasundaram, Shri R.
Shyam Lal, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Jaswant

Singh ‘Lalan’, Shri Rajiv Ranjan
Singh 'Surya', Shri Rajnath
Singh, Shri Bashistha Narain
Singhal, Shri B.P.

Singhvi, Dr. LM.

Sinha, Shri. Shatrughan
Sirigireddy, Shri Rarma Muni Reddy
Sivasubramanian, Shri S.
Soni, Shrimati Ambika
Sushree Devi, Shrimati

Swaraj, Shrimati Sushma
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Thakur, Shri Ekanath K.
Thiksey, Shri Kushok
Thirunavukkarasu, Shri C.P.
Trivedi, Shri Dinesh
Vanga Geetha, Shrimati
Varma, Prof. R. B. S.
Vijaya Raghavan, Shri A.
Virurnbi, Shri S. Viduthalai
Vora, Shri Motilal
Yadav, Prof. Ram Gopal
Yadav 'Ravi', Dr. Ramendra Kumar
Yadav, Shri Vijay Singh
Zahidi, Shri Khan Ghufran
Noes - Nil

The motion was carried by a majority of the total membershig of the
House and by a majority of not less than two-thirds of
the Members present and voting.

Clause 2 was added to the Bifl.

THE VICE-CHAIRMAN(SHRI SURESH PACHOURI:Ws now take up
Clause 3 of the Bill. There are four amendments - by Shrimati Saroj Dubey,
Shri V. V. Raghavan, Shri Janeshwar Mishra and Shrimati Chandra Kala
Pandey.

SHRIMATI SARQJ DUBEY: Sir, move:
4. That at page 2, clause 3 be deleted.
SHR! V. V. BAGHAVAN: Sir, | move:

13. "That at page 2, for lines 7-8, the foliowing be substituted®,
namely:-

45. The State shall endeavour to provide, within a period
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of eight years from the date of Notification of this Act,
for free education of equitable quality for all children
until they compiete the age of eighteen years."

SHRI JANESHWAR MISHRA : Sir, | move:

46. That at page 2 after line 8, the following be inserted,
namely: -

“45A. The State shall provide free, compulsory and uniform
education to all children.”

SHRIMATI CHANDRA #ALA PANDEY: Sir, | am not moving my
amendment.

THE VICE-CHAIRMAN {SHRI SURESH PACHOURL : | now put the
amendment No.4, moved by Shrimati Saroj Dubay to vote.

The amendment No.4 was negatived.

THE VICE-CHAIRMAN ({SHRI SURESH PACHOURI) : | now put the
Amendment No,13, moved by Shri V. V, Raghavan to vote.

The amendment No.13 was negatived.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI : | now put
amendment No.14, moved by Shri Janeshwar Mishra to vote.

The amendment No.14 was negatived.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURY : | now put
clause 3 to vote. The question is:

That Clause 3 stands part of the Bill
The House divided.
THE VICE-CHAIRMAN (SHR! SURESH PACHOURI) .
Ayes __ 158.
Noes Nil

Ayes - 158
Abrar Ahmed, Dr.
Agarwalla, Shri Parmeshwar Kumar
Agniraj, Shri S.
Ahluwalia, Shri S.8.
Ahmed, Shri Sk. Khabir Uddin
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Akarapu, Shri Sudarshan
Anand, Shri R. K.

Anil Kumar, Shri

Apte, Shri B.P.

Arya, Shri RN.

Azad, Shri Ghulam Nabi
Azmi, Maulana Obaidullah Khan
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi

Barot, Shri Jayantilal
Barupal, Shrimati Jamana Devi
Basha, S.M. Shri Lat Jan
Basu, Shri Nilotpal .
Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhardwaj, Shri Suresh
Bhattacharya, Shri Manoj
Bhendia, Shri Jhumuk Lal
Bohidar, Ms. Pramila
Bora, Shri Indramoni
Borgohain, Shri Drupad
Brahma, Shri Urkhao Gwra
Cariappa, Shrimati Prema
Chatterjes, Shri Prasanta
Chavan, Shri Prithviraj
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Das, Dr. M.N.

Deora, Shri Murli
Deshmukh, Shri Nana
Dhindsa, Shri Sukh Dev Singh
Dhyant, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.

Faleiro, Shri Eduardo
Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gavai, Shri R. 8.
Gnanadesikan, Shri B.S.
Goenka, Shri R. P.

Goyal, Shri Vedprakash P.
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram
Joshi, Shri Kailash

Jothi, Shri N.

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kalmadi, Shri Suresh
Kanshi Ram, Shri

taran Singh, Dr.
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Kashyap, Shn Ramdhar
Kaur, Shrimati Gurcharan
Kaushal, Shri Swaraj
Kaushik, Shri Rama Shanker
Keishing, Shri Rishang
Khan{Ourru), Shri Aimaduddin Ahmed
Khan, Shrn K.M.

Khan, Shri K. Rahman
Kidwai, Or. AR, -
Krishnamurthy K., Shri Jana
Kshatriya, Ms. Alkaben Balarambhai
Lath, Shri Surendra
Mahajan, Shri Pramod
Mahajan, Shrimati Sumitra
Maharaj, Dr. Swami Sakshi Ji
Maheshwari, Shri P.K.
Maitreyan, Dr. V.

Malik, Shri Harendra Singh
Manmohan Singh, Dr.

Man Singh, Rac

Maroo, Shri Ajay Ku.

Maya Singh, Shrimati

Meena, Shri Moolchand
Mishra, Shri Dina Nath
Mishra, Shri Janeshwar
Mishra, Shri Kairaj
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Misra, Shri Ranganath
Mukherjee, Shri Dipanikar
Mukherjee, Shri Pranab
Mullana, Shri Fagir Chand
Murthy, Shri M. Rajasekara
Naidu, Shri M. Venkaiah
Nandi Yellaiah, Shri
Narayanan, Shri P.G.
Narendra Mohan, Shri
Panda, Shri B. J.

Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal
Parmar, Shri Raju

Patel, Dr. A K.

Patel, Shri Abmed

Patel, Shri Keshubhai S.
Poojary, Shr Janardhana
Poulose, Shri C.O.
Prasad. Shri Ravi Shankar
Punj, Shri Balbir K.
Raghavan, Shri V.V,

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Haikar, Shrimati Bimba
Rajagopal, Shri O.
Rajasekharan, Shri M, V.,
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Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Rao, Dr. Dasari Narayana
Rao, Shri K. Kalavenkata
Rao, Shri K. Rama Mohana
Rashid, Mirza Abdul

Rebsllo, Miss Mabel

Rebia, Shri Nabam

Reddy, Dr. T. Subbarami
Reddy, Shri Ravula Chandra Sekar
Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Roy, Shri Tarini Kanta

Samal, Shri Man Mohan
Sankaralingam, Prof. M.
Sarma, Or. Arun Kumar
Sharda, Shrimati Savita
Shariq, Shri Sharief-Ud-Din
Shourie, Shri Arun
Shunmugasundaram, Shri R,
Shyam Lal, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Jaswant

Singh ‘Lalan’, Shri Rajiv Ranjan
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Singh 'Surya’, Shri Rajnath
Singh, Shri Bashistha Narain
Singhal, Shri B.P.

Singhwi, Dr. L.M.

Sinha, Shri Shatrughan
Sirigireddy, Shri Rama Muni Reddy
Sivasubramanian, Shri S.
Soni, Shrimati Ambika
Sushree Daevi, Shrimati
Swaraj, Shrimati Sushma
Thakur, Shri Ekanath K.
Thiksey, Shri Kushok
Thirunavukkarasu, Shri C.P.
Trivedi, Shri Dinesh

Vanga Geetha, Shrimati
Varma, Prof. R B. S.

Vijaya Raghavan, Shri A,
Virumbi, Shri S. Viduthalai
Vora, Shri Motilal

Yadav, Prof. Ram Gopal
Yadav 'Ravi', Dr. Ramendra Kumar

Yadav, Shri Vijay Singh
Zahidi, Shri Khan Ghufran
Noes - Nil
The motion was carried by a majority of the total membership of the

House and by a majority of not less than two-thirds of
the Members present and voting.
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Clause 3 was added to the Bill.

THE VICE-CHAIRMAN (SHRI SURESH PACHQURI) : We now take
up Clause 4 of the Bill. There are three amendments by Shri V. V.
Raghavan, Shri Manoj Bhattacharya and Shrimati Chandra Kala Pandey.

SHRIMATI CHANDRA KALA PANDEY: Sir, [ am not moving my
amendment.

SHRI V. V. RAGHAVAN: Sir, | move:

16. That at page 2. for lines 11-12, the foiowing be substituted,
namely:-

"k} to inspire and encourage every child, particularly the
girl child, up to the age of eighteen years 10 enjoy a
healthy childhood with a sense of dignity and 1o receive
school education, if such citizen is a parent or guardian of
the child.”

SHRI MANQOJ BHATTACHARYA: Sir, | move;
17. That at page 2, lines 11-12, be deleted.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURY) : ! now put the
amendment No.16 moved, by Shri V. V. Raghavan to vote.

The amendmant No. 16 was negatived.

THE VICE-CHAIRMAN (SHRI SURESH PACHCURI) : | shall now put
amendment No.17, moved by Shri Manoj Bhattacharya to vote.

The amendment No. 17 was negatived.

THE VICE-CHAIRMAN {SHRI SURESH PACHOQURI) : | will now put
clause 4 to vote. The question is :

That Clause 4 stand part of the Bilk.
The House divided.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURL) :
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Ayes __ 158
Neoes __ NIL
Ayes - 158

Abrar Ahmed, Dr.

Agarwalla, Shri Parmeshwar Kumar
Agniraj, Shri S.

Anhiuwalia, Shri S.5.

Ahmed, Shri Sk. Khabir Uddin
Akarapu, Shri Sudarshan
Anang, Shri R. K.

Anil Kumar, Shri

Apte, Shri B.P.

Arya, Shri B.N.

Azad, Shri Ghulam Nabi

Azmi, Maulana Obaidullah Khan
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi

Barot, Shri Jayantilal

Barupal, Shrimati Jamana Devi
Basha, Shri S.M. Lal Jan
Basu, Shri Nilotpal

Bhandary, Prof, Ram Deo
Bhardwaj, Shri Hansraj
Bhardwaj, Shri Suresh
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Bhattacharya, Shri Manoj
Bhendia, Shri Jhumuk Lal
Bohidar, Ms, Pramila
Bora, Shri indramoni
Borgohain, Shri Drupad
Brahma, Shri Urkhao Gwra
Cariappa, Shrimati Prema
Chatterjee, Shri Prasanta
Chavan, Shri Prithviraj
Das, Dr. M.N.

Decra, Shri Murli
Deshmukh, Shri Nana
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Dubey, Shrimati Sargj
Faguni Ram, Dr,

Faleiro, Shri Eduardo
Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gavai, Shn R, S,
Gnanadesikan, Shrt B.S.
Goenka, Shri R. P.

Govyal, Shri Vedprakash P.
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Jaitley, Shri Arun
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Jamir, Shri C. Apok
Jethmalani, Shri Ram

Joshi, Shni Kailash

Jothi, Shri N.

Judev, Shri Dilip Singh
Kadar, Shri M.A,

Kalmadi, Shri Suresh

Kanshi Rarn, Shri

Karan Singh, Or.

Kashyap, Stwi Ramdhar
Kaur, Shrimati Gurcharan
Kaushal, Shri Swaraj
Kaushik, Shri Rama Shanker
Keishing, Shri Rishang
Khan{Durru), Shri Aimaduddin Ahmed
Khan, Shri K.M.

Khan, Shri K. Rahman
Kidwai, Dr. A.R.
Krishnamurthy K., Shri Jana
Kshatriya, Ms. Alkaben Balarambhai
Lath, Shri Surendra
Mahajan, Shri Pramod
Mahajan, Shrimati Sumitra
Maharaj, Or. Swami Sakshi Ji
Maheshwari, Shri P.K.
Maitreyan, Dr.V.
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Malik, Shri Harendra Singh
Manmohan Singh, Dr.
Man Singh, Rao

Maroo, Shri Ajay Ku,
Maya Singh, Shrimati
Meena, Shri Mooichand
Mishra, Shri Dina Nath
Mishra, Shn Janeshwar
Mishra, Shri Kalragj

Misra, Shri Ranganath
Mukherjee, Shri Dipankar
Mukherjee, Shri Pranab
Muilana, Shri Fagir Chand
Murthy, Shri M. Rajasekara
Naidu, Shri M. Venkaiah
Nandi Yellaiah, Shn
Narayanan, Shri P.G.
Narendra Mohan, Shri
Panda, Shri B. J.

Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal
Parmar, Shri Raju

Patel, Dr. A. K,

Patel, Shrt Ahmed

Patel, Shri Keshubhai S.

Foojary, Shri Janardhana
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Poulose, Shri C.0O.

Prasad, Shri Ravi Shankar
Punj, Shri Balbir K,
Raghavan, Shri V.V.

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Rajagopat, Shri O.
Rajasekharan, Shri M. V.
Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C,
Rao, Dr. Dasari Narayana
Rao, Shri K. Kalavenkata
Rao, Shri K. Rama Mohana
Rashid, Mirza Abdul
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Dr. T. Subbarami
Reddy, Shri Ravula Chandra Sekar
Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Roy, Shri Tarini Kanta
Samal, Shri Man Mchan
Sankaralingam, Prof. M.
Sarma, Or. Arun Kumar
Sharda, Shrimati Savita
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Shariq, Shri Sharief-Ud-Din
Shourig, Shri Arun
Shunmugasundaram, Shri R,
Shyam Lal, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra
Singh, Shri Jaswant

Singh 'Lalan', Shri Rajiv Ranjan
Singh ‘Surya’, Shri Rajnath
Singh, Shri Bashistha Narain
Singhal, Shri B.P.

Singhvi, Dr. L.M.

Sinha, Shri Shatrughan
Sirigireddy, Shri Rama Muni Redady
Sivasubramanian, Shri S.
Soni, Shrimati Ambika
Sushree Devi, Shrimati
Swaraj, Shrimati Sushma
Thakur, Shri Ekanath K.
Thiksey, Shri Kushok
Thirunavukkarasu, Shri C.P,
Trivedi, Shri Dinesh

Vanga Geetha, Shrimati
Varma, Prof. R. B. 8.
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Vijaya Raghavan, Shri A

Virumbi, Shri S. Viduthalai

Vora, Shri Motilal

Yadav, Prof. Ram Gopal

Yadav 'Ravi', Dr. Ramendra Kumar
Yadav, Shri Vijay Singh

Zahidi, Shri Khan Ghufran
Noes - Nil
The motion was carried by a majority of the total mermbership of the House
and by a majority of not less than two-thirds of the Members present and
voting
Clause 4 was added to the Bil,

THE WVICE-CHAIRMAN (SHR! SURESH PACHOURI: We now take
up clause 1. There are three amendments - by Shri V.V. Raghavan, Shrimati
Chandra Kala Pandey and Dr. Murli Manohar Joshi. Mr. Raghavan, are you
moving your amendment?

SHRI V.V. RAGHAVAN: Yes, Sir.

CLAUSE r Short Title and commencement,
SHRI v.V. RAGHAVAN: Sir, | move :

5. That at page 1, after line 5, the following proviso be inserted,
namely:
Provided that the date of such nofification shall not be
later than one year from the date on which the assent of
the President is obtained.-
THE WICE-CHAIRMAN (SHRI SURESH PACHOQURI: Shrimati
Chandra Kala Pandey, are you moving your amendment?

SHRIMAT|I CHANDRA KALA PANDEY: No, Sir.
DR. MURLI MANCHAR JOSHI: Sir, | move:

2. That at page 1, line 3, for the figure “2001" the figure "2002" be
substituted,

The questions were proposed
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THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) @ | now put the
amendment of Shri V.V. Raghavan to vote.

The amendment, No.5, was negatived,

THE VICE-CHAIRMAN (SHRI SURESH PACHOQURI : | now put the
amendment moved by Dr. Murli Manohar Joshi to vote. The question is:-

That at page 1, line 3, for the figure "2001" the figure “2002" be
substituted.

The motion was adopted.

THE VICE-CHAIRMAN ({SHRI SURESH PACHOURI} : | now put
clause t, as amended, to vote. The question is:

That clause 1, as amended, stand part of the Bill.
The House divided,
THE VICE-CHAIRMAN (SHRI SURESH PACHOURI):

Ayes __ 158
Noes __ NIL
Ayes - 158

Abrar Ahmed, Dr,

Agarwalla, Shri Parmeshwar Kumar
Agniraj, Shri 8.

Ahluwalia, Shri 5.5,

Ahmed, Shri Sk. Khabir Uddin
Akarapu, Shri Sudarshan
Anand, Shri R, K.

Anil Kumar, Shri

Apte, Shri B.P.

Arya, Shri R.N.

Azad, Shri Ghulam Nabi
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Azmi, Maulana Obaidullah Khan
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi

Barot, Shri Jayantilal

Barupal, Shrimati Jamana Devi
Basha, S5.M. Shri Lal Jan
Basu, Shri Nilotpal

Bhandary, Prof. Ram Dec
Bhargdwaj, Shri Hansraj
Bhardwaj, Shri Suresh
Bhattacharya, Shri Manogj
Bhendia, Shri Jhumuk {.al
Bohidar, Ms. Pramila

Bora, Shri Indramoni
Borgohain, Shri Drupad
Brabma, Shri Urkhao Gwra
Cariappa, Shrirﬁaﬂ Prema
Chatterjee, Shri Prasanta
Chavan, Shri Prithviraj

Das, Dr. M.N.

Deora, Shri Murli

Deshmukh, Shri Nana
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
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Faguni Ram, Dr.

Faleiro, Shri Eduardo
Fernandes, Shri Oscar
Gautam, Shri Sangh Priva
Gavai, Shri R. 8.
Gnanadesikan, Shri B.S.
Goenka, Shri R. P.

Goyal, Shri Vedprakash P.
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram

Joshi, Shri Kailash

Jothi, Shri N,

Judev, Shri Dilip Singh
Kadar, Shri M.A,

Kalmadt, Shri Suresh

Kanshi Ram, Shri

Karan Singh, Dr.

Kashyap, Shri Ramdhar
Kaur, Shrimati Gurcharan
Kaushal, Shri Swaraj
Kaushik, Shri Rama Shanker
Keishing, Shri Rishang
Khan{Durru), Shri Aimaduddin Ahmed
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Khan, Shri K.M.

Khan, Shri K. Rahman
Kidwai, Dr. AR.
Krishnamurthy K., Shri Jana
Kshatriya, Ms. Alkaben Balarambhai
Lath, Shri Surendra
Maljajan. Shri Pramod
Mahajan, Shrimati Sumitra
Mahara], Dr. Swami Sakshi Ji
Maheshwari, Shri P.K.
Maitreyan, Dr.V.

Malik, Shri Harendra Singh
Manmohan Singh, Dr.

Man Singh, Rao

Maroo, Shri Ajay Ku.

Maya Singh, Shrimati
Meena, Shri Moolchand
Mishra, Shri Dina Nath
Mishra, Shri Janeshwar
Mishra, Shri Kalraj

Misra, Shri Ranganath
Mukherjee, Shri Dipankar
Mukherjee, Shri Pranab
Mullana, Shri Faqir Chand
Murthy, Shri M. Rajasekara
Naidu, Shri M. Venkaiah

327



RAJYA SABHA

Nandi Yellaiah, Shri
Narayanan, Shri P.G.
Narendra Mohan, Shri
Panda, Shri B, J.

Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal
Parmar, Shri Raju

Pate!l, Dr. A. K.

Patel, Shri Ahmed

Patel, Shri Keshubhai S.
Poojary, Shri Janardhana
Poulose, Shri C.0.
Prasad, Shri Ravi Shankar
Punj, Shri Balbir K.
Raghavan, Shri V.V.

Ral, Shrimati Kum Kum
Rai, Shri Lajpat

Haikar, Shrimati Bimba
Rajagopal, Shri C.
Rapsekharan, Shri M. V.
Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Rao, Dr. Dasari Narayana
Rao, Shri K. Kalavenkata
Rao, Shri K. Rama Mohana
Rashid, Mirza Abdul
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Rebello, Miss Mabet

Rebia, Shri Nabam

Reddy, Dr. T. Subbarami
Reddy, Shri Ravula Chandra Sekar
Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Roy, Shri Tarini Kanta

Samal, Shri Man Mohan
Sankaralingam, Prof. M.

Sarma, Dr. Arun Kumar
Sharda, Shrimati Savita

Shariq, Shri Sharief-Ud-Din
Shourie, Shri Arun
Shunmugasundaram, Shri R,
Shyam Lal, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Jaswant

Singh ‘Lalan’', Shri Rajiv Rarjan
Singh 'Surya’, Shri Rajnath
Singh, Shri Bashistha Narain
Singhal, Shri B.P.

Singhwi, Dr. LM.

Sinha, Shri Shatrughan
Sirigireddy, Shri Rama Muni Reddy
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Sivasubramanian, Shri 8.
Soni, Shrimati Ambika
Sushree Devi, Shrimati
Swaraj, Shrimati Sushma
Thakur, Shri Ekanath K.
Thiksey, Shri Kushok
Thirunavukkarasu, Shri C.P.
Trivedi, Shri Dinesh
Vanga Gestha, Shrimati
Varma, Prof. R. B. S.
Vijaya Raghavan, Shri A.
Virumbi, Shri §. Viduthalai
Vora, Shri Motilal
Yadav, Prof. Ram Gopal
Yadav 'Ravi', Dr. Ramendra Kumar
Yadav, Shri Vijay Singh
Zahidi, Shri Khan Ghufran
Noes - Nif

The motion was carried by.a majority of the total membership of
the House and by a majority of not less than two-thirds of the
Members present and voting.

Clause 1, as amended, was added to the Bill.

THE VICE-CHAIRMAN (S_HRI SURESH PACHOURI : | now put the
Enacting Formula to vote. There is one amendment by Dr. Murli Manohar
Joshi.

ENACTING FORMULA
DR. MURLI MANCHAR JOSHI: Sir, | move:
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1. That at page 1, line 1, for the word "Fifty-second” the word “Fifty-
third" be substituted,
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): 1 now put the
Enacting Formula, as amended, to vote. The question is:

“That the Enacting Formula, as amended, stand part of the Bill".
The House divided.
THE VICE-CHAIRMAN (SHRI SURESH PACHOURI:

Ayes __ 158
Noes __ NIL
Ayes - 158

Abrar Ahmed, Dr.

Agarwallé. Shri Parmeshwar Kurnar
Agniraj, Shri S.

Ahluwalia, Shri S.S.

Ahmed, Shri Sk. Khabir Uddin
Akarapu, Shri Sudarshan
Anand, Shri R. K.

Anil Kumar, Shri

Apte, Shri B.P.

Arya, Shri RN,

Azad, Shri Ghulam Nabi

Azmi, Mautana Obaidullah Khan
Bachani Lekhraj, Shri

Bagrodia, Shri Santosh

Bairagi, Shri Balkavi
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Barot, Shri Jayantilal
Barupal, Shrimati Jamana Devi
Basha, §.M. Shri Lal Jan
Basu, Shri Nilotpal
Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhardwaj, Shri Suresh
Bhattacharya, Shri Manoj
8hendia, Shri Jhumuk Lal
Bohidar, Ms. Pramila
Bora, Shri Indramoni
Borgohain, Shri Drupad
Brahma, Shri Urkhao Gwra
Cariappa, Shrimati Prema
Chatterjee, Shri Prasanta
Chavan, Shri Prithviraj
Das, Or. M.N.

Deora, Shri Murli
Deshmukh, Shri Nana
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manchar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.

Faleire, Shri Eduardo
Fernandes, Shri Oscar
Gautam, Shri Sangh Priya

332

[14 May, 2002]



[14 May, 2002) RAJYA SABHA

Gavai, Shri R. S.
Gnanadesikan, Shri B.S.
Goenka, Shri R. P

Goyal, Shri Vedprakash P.
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram

Joshi, Shri Kailash

Jothi, Shri N.

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kalmadi, Shri Suresh

Kanshi Ram, Shri

Karan Singh, Dr,

Kashyap, Shri Ramdhar
Kaur, Shrimati Gurcharan
Kaushal, Shri Swaraj
Kaushik, Shri Rama Shanker
Keishing, Shri Rishang
Khan (Durry), Shri Aimaduddin Ahmed
Khan, Shri K.M.

Khan, Shri K. Rahman
Kidwai, Dr. A.R.
Krishnamurthy K., Shri Jana
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Kshatriya, Ms. Alkaben Balararmbhai
Lath, Shri Surendra
Mahajan, Shri Pramod
Mahajan, Shrimati Sumitra
Maharaj, Dr. Swami Sakshi Ji
Maheshwari, Shri P.K.
Maitreyan, Dr.V.

Maiik, Shri Harendra Singh
Manmohan Singh, Dr.

Man Singh, Rao

Maroo, Shri Ajay Ku.

Maya Singh, Shrimati
Meena, Shiri Moolchand
Mishra, Shri Dina Nath
Mishra, Shri Janeshwar
Mishra, Shri Kalrgj

Misra, Shri Ranganath
Mukherjee, Shri Dipankar
Mukherjee, Shri Pranab
Muftana, Shri Fagir Chand
Murthy, Shri M. Rajasekara
Naidu, Shri M. Venkaiah
Nandi Yellaiah, Shri
Narayanan, Shri P.G.
Narendra Mohan, Shri
Panda, Shri B. J.
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Pandey, Shrimati Chandra Kala
Parrnar, Shri Kripal

Parmar, Shri Raju

Fatel, Dr. A, K.

Patel, Shri Ahmed

Patel, Shri Keshubhai S.
Poojary, Shri Janardhana
Pouiose, Shri C.0.

Prasaci, Shri Ravi Shankar
Punj, Shri Baibir K.
Raghavan, Shri V.V.

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Rajagopal, Shri O.
Rajasekharan, Shri M. V.
Rajkumar, Dr. Alladi £.
Ramachandraiah, Shri C.
Rao, Dr. Dasari Narayana
Rao, Shri K. Kalavenkata
Rao, Shri K. Rama Mohana
Rashid, Mirza Abdul
Rebelto, Miss Mabel

Rebia, Shri Nabam

Reddy, Dr. T. Subbarami
Reddy, Shri Ravula Chandra Sakar
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Roy, Shri Jibon

Roy Chowghury, Shri Shank_ar
Roy, Shri Tarini Kanta

Samal, Shri Man Mohan
Sankaralingam, Prof. M.
Sarma, Dr. Arunt Kurnar
Sharda, Shrimati Savila
Sharig, Shri Sharief-Ud-Din
Shourig, Shri Arun
Shunrnugasundaram, Shri R.
Shyam Lal, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Jaswant

Singh ‘Lalan', Shri Rajiv Ranjan
Singh 'Surya', Shri Rajnath
Singh, Shri Bashistha Narain
Singhal, Shri B.P.

Singhvi, Dr. L.M.

Sinha, Shri Shatrughan
Sirigireddy, Shri Rama Muni Reddy
Sivasubramanian, Shri S.
Soni, Shrimati Ambika
Sushree Dewvi, Shrimati
Swaraj, Shrimati Sushma
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Thakur, Shri Ekanath K.
Thiksey, Shri Kushok
Thirunavukkarasu, Shri C.P.
Trivedi, Shri Dinesh
Vanga Geetha, Shrimati
Varma, Prof. R. B, S,
Vijaya Raghavan, Shri A,
Virumbi, Shri 8. Viduthalai
Vora, Shri Motilal
Yadav, Prof. Ram Gopal
Yadav ‘Ravi’, Dr. Ramendra Kumar
Yadav, Shri Vijay Singh
Zahidi, Shri Khan Ghufran
Noes - Nil

The motion was carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the Members
present and voting.

The Enacting Formuta, as amended, was added to the Bill.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now, | put the
Title to vote. The question is:

“That the Titie stand part of the Bill".
The House divided.
THE VICE-CHAIRMAN (SHRI SURESH PACHOURI):

Ayes __ 158
Noes __  NIL
Ayes - 158

Abrar Ahmed, Dr.

Agarwalla, Shri Parmashwar Kumar
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Agnirgj, Shri S.

Ahluwalia, Shri S.S.

Ahmed, Shri Sk. Khabir Ududin
Akarapu, Shri Sudarshan
Anand, Shri R. K.

Anil Kumar, Shri

Apte, Shri B.P.

Arya, Shri B.N.

Azad, Shri Ghularm Nabi

Azmi, Maulana Obaidullan Khan
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi

Barot, Shri Jayantilal

Barupal, Shrimati Jamana Devi
Basha, S.M. Shri Lal Jan
Basu, Shri Nilotpal

Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhardwaj, Shri Suresh
Bhattacharya, Shri Mangj

- Bhendia, Shri Jhumuk Lal
Bohidar, Ms. Pramila

Bora, Shri Indramaoni
Borgohain, Shri Drupad
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Noes - Nil

The motion was carried by a majority of the total membership of the House
and by a majority of not less than two-thirds of the Members
present and voting.

The Title was added to the Bill.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now, the
Minister to move that the Bill be passed.

DR. MURL! MANOHAR JOSHI: Sir, | move:
*That the Bill, as amended, be passed.”
The question was proposed.

Iuawaw (B gro ol ) : s o vew Ma A, o e F Fo
arerr wiwd ¥

it vy viwY 2nw (v wdw) ¢ anft A A R 4R g9 o @ a|
XA F wF deew H g Rarm awa € 5 Sfae F fomr gon & -
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T org, far, sfmfe, faam, of ok Sorem A @ afvrer e
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s sreizar ghiftag s Tl dgar ™ ¥ e yEEew T Aol T Al
a1 ¥ oo arftw 26 w@ew, 1949 €. (AR antid yoom wwdl, Haw o womk BE
fadl) Y yageERT 5@ w@Rum o sifiga, sl sfw srenfia e &1

JuwHTIE weray, F Woew oy wn & % ww wuerd W @t
W, TR AN | A, ST @ Jd s wear &, waeer & weroe
R WA F U W A, 9% SEHT A §, weshe ae &) afeT e e oAt
wATEaTE S, wE A o yword w3, HE A &) wHar aRA?

s, wife & et S ot & PRes e e € B oow s
i R o avw w5 @ £, figer iR afrard fer 2 oo »e < &, o aF
W FART WHq WA G A Yo 3 o &, waroEr a3 b, e g
AR AT &, B9 ¥ w7 ' & o F, aw A v e ) @ gE wX
fR Fx FavEE A oY AW @ | ameETR SR, B WS A W S
o ga oY &, ey g ww A v & &, aw wwe f €1 e weoEe e
¥ fog, Ty @ ¥ faw w5t @ a o geea A el witfeg & el AR
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R ¥ AN F TR AT s &, R B T e & o sen R 0w e
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T8 6 ot g, o A @ vt A g gl ¥ o dfdar & awr smod wee ok
W AT §| aF aga A TR A &, Y-t R (s & R oad
HHTE a8 wwar 1 amud dvy e &, aw g et Y mEn b,
W & T A Y K de-ge we g ek
w9 BEd & uq), 93, U frery o w@g,
FoaT T I W), Ufka ot |, W, A |/ T
1. gl e At - Semmmy B, SR O mE F Ira g iR B
a7 gae i gom & % wedt o fradh @ T aw R s e and
iz W ) At g2 v & olv w7 gt oft aw oo O £, o wAfar of
T Q3T wEarT ey avi
wwdiy ot sk mar e s quer el s (o o aeee) R
R FEEl W OOTS Br I @ ¥ e off R Tl Sk g o aet @ v e,
T Fo frad Y1
st areef dveft e S Read [ &, Rl o wEnd & A9
THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): The question is:
"That the Bill, as amended, be passed.*
The House divided.
THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) :
Ayes .. 158

Noes ... NIL

Ayes - 158
Abrar Ahmed, Dr.

Agarwalta, Shri Parmeshwar Kumar
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Noes - Nil

The motion was carrisd by a majorily of the total membership of the House
and by a majority of not less than two-thirds of the Members
present and voting.

The motion was adopted.

STATEMENT BY MINISTER

Terrorist attack on bus passengers and at Army Camp at Kaluchak near
Jammu on 14™ May, 2002

THE MINISTER OF HOME AFFAIRS (SHRi L.K. ADVANI): Sir, it is
my sad duty to inform the House that at about B.15, today moming, a
serious terrorist incident occurred near Kaluchak in Jammu district, on the
Pathankot-Jarmmu National Highway. Three terrorists in Army-type uniform
boarded a Himachal Roadways bus at Vijaypur, between Pathankot and
Jammu. As scon as the bus reached Kaluchak bridge, terrorists started
shooting indiscriminately at passengers. Sometime later, they deboarded
the bus and threw a grenade towards the bus. They then ran towards the
Army Camp at Kaluchak. The three terrorists entered the family lines of the
Army Camp where they continued fiing and throwing grenades
indiscriminately, kiffing and injuring some Army personnel and members of
their families,

Whiie all the three terrorists were kited during the encounter, as
per the latest reports, the casualties in the incident had been as follows:

Three Army personnel, 8 family members of the Army personnel
and 19 other civilians were killed. OQut of the totai 30 persons killed, 11
wera women and 10 children.

Forty-seven injured persons are being treated in the military hospital
and one person has been shifted to the Jammu Medical Coliege Hospital.

Besides senior Army and civilian officers, the Governor and the
Chief Minister of Jammu and Kashmir, the Minister of State {Home), Jammu
and Kashmir, the Director-General of Police, Jammu and Kashmir, have
visited the sgite of the incident and reviewed the situation. They also met the
injured in the hospitals.
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